BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH
PUNE

EA No. 20/2023
IN
OA No. 70/2022

Chandan Suryakant Khorjuvekar
...Applicant

Versus

GCZMA &Ors.
...Respondents

Counter Affidavit on behalf of , Ministry of Environment, Forest & Climate

Change, Union of India (Respondent No.10.)

I, Dr. Dola Bhattacharjee, D/o Late Samirendra Nath Bhattacharya aged about
41 years, am presently working as Scientist “B” in the Ministry of Environment,
Forest & Climate Change (hereinafter referred to as MoEF&CC) and state that I
am the respondent in the above application and am conversant with the facts of

the case as deposed below:

1 That, I am duly competent to swear the present affidavit on behalf of

the Ministry of Environment, Forest & Climate Change (MoEF&CC) on the basis




2. It is humbly submitted that I have perused and understand the contents of
the present petition. At the outset, I deny all averments, submissions, statements

and allegations made therein except as may be specifically admitted herein after.

3 It is humbly submitted that in exercise of the powers conferred by sub-
section (1) and clause (v) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, this ministry has issued CRZ Notification
since 1991 on 19/02/1991 in order to ensure the livelihood security to the fisher
communities and other local communities, living in the coastal areas, to conserve
and protect coastal stretches. The CRZ Notification 1991 was later superseded by
the CRZ Notification of 2011 on 06/01/2011. This was further replaced by the
| CRZ Notification of 2019 on 18/01/2019. A copy of CRZ Notification, 1991 is
annexed herewith and marked as Annexure-I. A copy of CRZ Notification, 2011
is annexed herewith and marked as Annexure— IL. A copy of CRZ Notification,

2019 is annexed herewith and marked as Annexure-III.

| 4. That, according to para 6 (i) the CRZ Notification of 2019, all Coastal
States and Union Territories (UTs) are required to update their Coastal Zone

| Management Plans (CZMP) in accordance with the new provisions & guidelines

and submit them for approval. Until the updated CZMP is approved by this
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_ 5. It is humbly submitted that as on date, CZMP as per CRZ Notification,
2019 have been approved for the States of Odisha, Karnataka, Maharashtra and
Kerala and Eight districts of Gujarat i.e Vadodara, Anand, Ahmedabad,
Porbandar, Junahgarh, Dev Bhumi Dwarka, Jamnagar and Gir Somnath. Hence,
for all other states and union territories CRZ Notification, 2011 is applicable .
The CZMP as per CRZ Notification, 2011, 1:25000 Scale maps (base maps) has
been approved for the State of Goa on 06/09/2022 and which is applicable as on
date.

6. With respect to Local level CZM Maps, Annexure I of CRZ Notification
2011 states the following:

...... "Local level CZM Maps are for the use of local bodies and other
agencies to facilitate implementation of the Coastal Zone Management

| Plans

13. Cadastral (village) maps in 1:3960 or the nearest scale, shall be used

as the base maps.

14. These maps are available with revenue Authorities and are prepared

as per standard norms.

15. HTL (as defined in the CRZ notification) and LTL will be demarcated
in the cadastral map based on detailed physical verification using coastal
‘ geomorphological signatures or features in accordance with the CZM

‘ Maps approved by the Central Government.

‘ 16. 500 metre and 200 metre lines shall be demarcated with respect to the
HTL thus marked.
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17. HTL (as defined in the CRZ notification, 1991) and LTL will also be
demarcated along the banks of tidal influenced inland water bodies with

the help of geomorphological signatures or features.

18. Classifications shall be transferred into local level CZM maps from the
CZM Plans.

19. Symbols will be adopted from CZM Maps. 20. Colour codes as given in
CZM Maps shall be used.

20. Colour codes as given in CZM Maps shall be used.

21. Demarcation of cadastral maps will be done by local agencies approved
by the Central Government. The local agencies shall work under the
guidance of the concerned State Government or Union Territory Coastal

Zone Management Authorities.”

7 It is further humbly submitted that the National Coastal Zone Management
Authority (NCZMA) in its 45" meeting has clarified that with regard to the
preparation of local-level maps at 1:4,000 scale, the State Government may
consider approving the same at their own level, if deemed necessary, in
accordance with the extant provisions of the CRZ Notification, 2011. The
Government of Goa is currently in the process of updating the CZMP in
accordance with the CRZ Notification, 2019. The copy of Minutes of 45

Meeting is attached as Annexure I'V.

8. It is humbly submitted that as per the CRZ Notification, the State Coastal
Zone Management Authorities (SCZMAs) are primarily responsible for
enforcement and implementation of the provisions of the CRZ Notification and

compliance of the conditions stipulated thereunder, the powers either original
y Faris

IVth Floor, E&F Wings, Bengaluru - §60034.377

Intearated Regional Office, Kendriya Sadan




delegated, under the Environment (Protection) Act, 1986. The composition,
tenure and mandate of State/UT CZMAs, have been notified from time to time
by the Ministry. The main function of these Authorities include amongst others,
enquiring into the cases of alleged violation of the provisions of the CRZ
Notifications and take appropriate decision including power to enforce provisions
under Section 5, 10 and 19 of the Environment (Protection) Act, 1986. It is
humbly submitted that the CRZ Regulations are to be implemented and monitored
(including violations thereof) by the concerned State Coastal Zone Management

Authority in accordance with the approved CZMPs of the respective states.
A copy of the Notifications dated 30/09/2022 empowering the SCZMAs for
taking action under Section 5, 10 and 19 of EPA, 1986 is annexed herewith and

marked as Annexure-V

9, That in view of the submissions made herein above, it is most respectfully
prayed that this Hon’ble Tribunal may be pleased to pass order as this Hon’ble

Tribunal may deem fit in the interest of justice.

10. It is respectfully submitted that the answering respondent without prejudice

reserves his right to file an additional affidavit at a later stage, if so necessary.

M
s g

DEPONENT

-,

Scientist ‘B’

N Mala RF 4 | -
Dr. Dola Bhattacharjee

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan

[Vth Floor, E&F Wings, Bengaluru - 560 034.
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VERIFICATION

I, the above named Deponent, do hereby verify that the contents of the
above affidavit are true and correct to my knowledge as per the records of
the answering respondents. No part of it is false and nothing material has

been concealed there from.

Verified at Bengaluru on this 12" day of December, 2025.
—

DEPONENT
Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIVATE CHANGE
Inteqrated Regional Office, Kendriya Sadan
i‘.ithﬂ?toor, E&F Wings, Bengaluru - 560 034.
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Annexure-|
REGISTERED NO, D, (D.N.) 127

(5 mtt»e of ﬂndﬁa

AT
EXTRAORDINARY,
am ey 3—gv-guy (i)
PART II—Scclion 3—Sub-Section (ii)

TR & ST
PUBLISHED BY AUTHORITY

do 105]

af faeel, FuAwe, G 20, 1891/ FEAR 1, 1912

No. 105] NEW DELHI, WEDNESDAY, FEBRUARY 20, 1991/PHALGUNA 1,1912

wmﬁ‘?smm#mﬂmﬁg‘h«a‘?mwgwmw@n w

T W qE

Separate Paging is given to this Part in order that It may be filed as &
leparate compilation

watgwor W Fw derE
(natreor, A7 @4 weasda fm)

#g @ul vt adlg fafigw dw dfeg S gT A9 W€
fafirrr d B wffafiat w8 fafeafer & gu afator (dReT)
sfafirar, 1986 %Y wra 3(2) (5) # g 3(1) W] q@pEem
(weam) Praaasd, 1086 % fraw 5(9) (W) ¥ qgd wioga |

af froefl, 19 v, 1991

FEL. 114 (W) - wwfe gdw d@et 0 wdm frfaw
&3 (0 wiv. ) & e { dwog g @ A ¥ X IO,
garer At wiwrell 0¢ afega & faog wrafert amfa #
g aatae () wfufam, 1936 &% wrr 3(1) @ aTT
3(2)(5) & @ga w% wiwggem wTowt.A.-oac (F) fEats
15 feomae, 1990 % 9@AMT TR A w97

ST W FFAT @ 7 o @ mfd o e
feie et §

st W watarr  ("eerr) freemeft, 19se & femwo 5
¥ o0 frmw (3) & @y (@) g @ wiEdi ofw e A
¥ ey weg WA wfiEEd # oA A g T T AT QAR

452 GI/91

M

wqet, erfed, qgr, fefieeed,  afed, o qeeEl & oaw
W, ST ¥R YT & 500 WET aF ™ A s s g
a gmfta & T faw s @ R 9ew wR e
& a9 # qfe ®r adtw fafegar ofvde & w7 § 9f
g ote W wfugen © W ¥ o5 w@w Bfma dw o
WS, @A wqar qtwET w9 e O
frmfirfa sfaaw amdr & 1 w0 wfgem & siomd geq s
T ® 99 Yar & wq § ofowfer fear omom, st s qetey
FvT W, foir s T agwer o
e afl, arfeEi st oawat & ams § senfn fafems
3= wA Yar & S 3@ oA §i, 9w g ad
wy ga e (AE gafil) doe & ame fred
fm Wy ATy FTCT ¥ ogT wEA 0 odwfad o o wedt
# afew ag 7 100 Frz afel & Wy & ar @y s
qUa= 1 el T w6 ST, S AT wagY, ¥ oW oagy gnry
2. uftfyg foemr-wery - femfafen frosam ade fafme
ofrerr & dae sfafug B oy E owaly -
(1) =@ 9wl #r AT qET WhET Qe  wr freEm,
HhE oAy T MeT ¥ wafea @ @ qayw gl
Y WATEAT AT FEFT KT BrEET
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3. wpfe ferwrd ar Brfea o ower oAt fRETRAT,
gt faqmm ot g g2 ¥ owlilrg ¥, fasweae frfrrfeA
oy A -

(2) wrea gonr & ugiann v o daEerr A afogEana
#, BT.W. 594 (W) AAT 28 YHrE, 1989, B AT
966 (W), ardi® 27 7w, 1989 T w4 W,

1037 (9)arfra 5 fowee, 1050 # whwpeT (1) ndvm fabprm g & ofme fraY PRargma & fro adr

(8)

(8)

(9)

¥ fafafder ' " afvwtzmn wurgt s fafewfr ot
FAIAAT AT WAL AT WA

wiETTR | afym A ot EETEAl F1 ST S
foeny (wida @at & fad @ wrgfiw Ao e
Bt ) ;

wyfirsel s afgeamt & o & fan gwoi|m frfagt
&y AT 3t farerw, 9w (g freer et (s )
wfufaw, 1974 & qwr efwfa ¥ sto 7t § wfia
wfgeret & fadioia & o wdferr gfmmei w1 9 ;
qqr "W s A % wwregifw afafum w1 deee
FUE, FTC AT Wil WY W WNg W|Aed] ¥
sarfar wafise s afrel &1 fremmor | Hispo
ware, afy g, w1 aufer i, o afrge
# qriw ¥ AT A Fafus ag g, F @ a-
gt gara & & A dufag wrfewwon gro o
Fratfea Ay

T w3 ¥ st & (9T g7 w97 wge & 99-
firz &Y g9 ®W ANED gan, gl wE g, w59
wiagar & arl@ & oF wfan aafy, &1 AT 5§ @
wfom T} gufy, & Wi et awe w1 faat s
g fawm T ¥ oUw wwar fRED amfiter @ owe
AT,

i AT FF A & AFRF T qTHET qrarai
T 9 AT WAET ar 9RH dET s, e g Wy
qdm werd & frwer @R o ww B wARew e
atf, F7AT A weaRt qa ArpfaleEt & e efag
§ won faarer vl fedesd, @t e AT SR Seoran
F owAw xRN AR A WA YT O9TGW & fAu
LECC

aT-AEEE] AT AT qUHN AT G 9T g
Tfti = Sgw I @ owre. A Al F Ay ey
G ¥

(10) JwT ware T ¥ 200 Hrew & A, 2004 5000

ey =7 # weowr WEW AT GO w1 A qur
og st & foe g Afmtn ar gif@ ® wwh
e aq 1 S, O oo e, gt e wom
atew % forg, weTen g ® @il qe & fean Tt gy,

(11) w i % wea-1 ¥ frfafise w1 & orf-

featdiy & damaoim gat i wfwin Frareea;

(12) freT sarc o e gea WA Yo & v s wiwor

feampera, fwarw wiim afgeed,  walasest st
ATAT Y AYE F A AT AT ghrerel, e oo
% fag wqr 9, &=, 4 9w wf ww o weq g
AEAT ®T o ST A ghrar st v wfaen & wgw
wity Frmmml & fan wfed g Wi

(13) ave fesur, T wrEfes Priwen € aweEe wver

% ofady wom, faad sale gee aw@, s
g6y ST W WAL & fag gam qfodsw fr 2,
W AEEET F W Wy A R e |

iy & s, woadlw AT OWN OWYET e
gfpam, miferr &€ o

(2) frmfafer tFmE-dt & fav qafawn ol a= dag

qitd a6 #Y wmiave wigfa mteer @iy, am-

(1) wfeem e @9t Ay famto e,
{n7% A qew gfran wead & (gmgomd
qEAEaT,  wer wifr);  framm sheew ofv-
A & g @wem oswwon, faen e
TUF AAT &7 G fRA W ) (W
VoA, ®TOET WA, werer afegy,  STEmlaT,
Y (GARHE HAAT ¥ qfymer § A Strody
iy frde JTe &Y grewy, @ iy e,
7. o oA T Rl wEf aEr e )

(2) F=wTg T Tew qar wEe o, e fao
MV AL W WIATTLE, W A& wew fat;
Ffzar, amF, sl mE, @ omfs;  weher
v {7 wEig wEd, wfr frffe w7
Srewv, dwrAAters Braraerty o7 gfvgieem o
FEr AT R ERe W AR | W AT,
§ wRpY & A g

(3) am fagE dow (Fa @+ ure & ofvEm & o
gem gfrwm, aree A & oy & gfrem
qar wife e wAfgm awer & faoew

¥ fmu wger;  Aar

(4) 5 =i oob { wigE €T AT At et ey afa-
fafipt

(3) (1) #érm wom Ay g lRd WAW ¥ AWEHAT T

afggear & fufe & o of & fow o a4
¥ alm de geew dvem v a6 S sl
% wpE-1 o 2 § gfefog fronfde & o
a d Wi S @t T onowfanior @ wiEE
w0 owar FRR oAETT & qataenr s g9
Hewg ¥ WA Ay ael  (danaai wfgw
waar gk faAT)

(2) ol wife dmandi & wrwr & o I &2

v &wr a(z2) # wofea wimlatadt g ffa
. omwe. Fv, & oA gl faw wd el afr-
fafuwt wfigen % oEa-1 9 2 3 KT W An-
feiwt & wmTeT @@E,  d o wTHY R
gaar ety e arfeaft g [ W
S ST

(3) 9% &1 3(3) (1) 7 wyfafis a8 de T
qEAed Adrs s T EEEET g0 aw anfr maid w,
o s F B owar faoa el ofie wfe-
faferrt arr R wfagEET & QuEdt &1 g
B fegr S ) ew ATl dr des it
e s wq frfeei & oo owy gheibas
w6 #re aft Rl wETT FT IewE ERT &l
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It fag wafaem  (gear) wfafam, 1986
% ITEl F qGA FATE F WA |

(4) wrer #=7 offc wyaww & f9q wfmr ufaor
WT 77 HeAwg A4 ey gy mfeT 7 wWiw
Ter We fa ' o7 0% wey wfieer, 9
™ wieT & A wgwfe o owo & & wed)
ATl & Wi T wiwgen gy ) adry
57y At g waa & fan geranl g

[#,  F1501f/1sasri¥.y -3 (AegA-2)]
v. remafo, afaw

wiqa--1
T 7 T o fawm o
Aol frgwe wm w Aihvor

6(1) faemr wfafafudi & fafmama & foo gt & w99
saTv ¥ & 500 #eT & Wav F qIadl @Ef &y
w7 sfoat § aiite e aar § wei—

Hui-1 (Y T o)

(1) i o, & o, sagrodt, srfaa AW, -
s ATEd e, wow Awertt, s (serfafant) wweEt
WX we AEEl A & 4R gm oA w3 &Y A
qfm  wigfiw g7 dfet fema e sl
fafwar & "9 G@, 9@ & WM 49 W F
AT AR & e § afy F o 3w oW ae
aifefeafir w0 ¥ AgAReT ®iT Agye W Far
aeTy At T iy wgw w9 Adfur ot
w3 Ay T wfegiea B T F W
& |

(il) fo vl Yar WX 9e9 vavag Y & v qem
ga af-2 (7w 9-2)
wfr fert w3k AwdE Aw e & A foefh
fw W wieE % v ‘Pefa da w1 s Ay
famit & weaw s st oAw o fafalre o
wedy et ¥ 9w Qg ¥ 8, wgt @A Ay ey fawio
g ot ¥ e i b et agwnt aar e
amgfT Wie g weee fw S s weeE g
ard A wmIrE T

Hufr-3 (@ Wiz H2-3)

3 §F ot svEw Wi g § et it 1 e 2 & sRea
adt e B oead vl et F wdw dy (foef ok wfes-
firet) wre wrlm el & e ar wd At gx sl
wer Wy G % G wmad, sigt et o wEEogem &
Sui-4 (&Y AT He-4)

A are e, AR AT-2 W) a3 § fafdfre ool
F1 SrewT woTAE  We FrRmT, mEg qar w9 i adg
W |

wfafafud ¥ frmm & fag wwEes

6(2) @i Wit o frww aft # frere ar famfor afe

fafirit %t farafufr ameedt & @ YoUfAE-
wifer &7 e we dafem mbeeter T e

fagr @mm

a1y -1

T v W % 500 HeT ¥ Wr wey fa il qu famin
o w7 b 2(XTH) & men geag aftfafadl & @
T fa sydr W W 397 waw T % @ e f -
fafy & fafo o waufs 4@t & ooy

a1 |w1T Ax-2

(1) 7 @1 aqw ags (a1 &« 5 ofipg gdg v Wy
AAT(AMEET T F EATHA qIHI) ¥ aHx A oK
W A adwe s fratal ¥ g & i wam
FE AT wenie A anElt | wr mrae W st
aniifarad sifyga fatot & qft g v frat
#v wrpwfy €5 7 v o e [k gET  fag fig-
am wagest wfgy waeftr 29T WK s enfar fa-
frowi &7 g far Wi

(2) fawam urh wer E O 7 WX ATRET &1 WA SO
#R famamA wdvr & afada fem far o wee
& o faufo & el € ool )

(8) wat wr sfawer wix faafnr woig awgewen o
WEfT gl & wefE gET ARy |

N e 373
(1) 5% may ¥ ¥ 200 WX an & 5w @ ‘fmg
WY AGL qAT WAT § W T et & weae feet oY
g & fw # Rl W & ool 1 sfer uw
wy utf aqa farg ufor M wdae gwr F oy
A g2 adwT wifugr WA f AT w7 g
gt | fi Wt g ¥ fomiafar @ feg oo
gAY
witr, T4, A@TH, IAE, A F AIE,  ACEE,
FIFHT W G4 W ¥ GEEH AT
(2) wpn-2 ¥ sfeafu faefdet § faifa oft & ada
Tegifameast & fan gl s & g smem
grenjay ARl 9 g & ffbr & fag g
L OTET F 200 W 500 FoH fiw o wqre w11
g wivfwifor daf § wiror g == Somw
A & @ @t & fawe o el g o

(3) 999 ¥aR W ¥ 200 M AR 500 M § A
wrare weredl & frwivjgafair & gqefr § oawd
my wdma W wel W) e de e wfh
W W s € ofy § owmr BY 0 ww S &
frmior/omimatn St wla v9 w0 & o e
ag & Al & 59 61 wAe Tl st den
ggm ¥ wftew =g O, al woT w1 userher da
iz % WeRre & 33 whmwa ¥ wfiew w8 @ -
wim ® gw FATE 9 WET ¥ wimk  SH g0 o
famafor &t #frw & wfad afi @ (yawr o o®
. #iaer) o

av e 494
a3 fwe foarg
(1) 3= sa @1 F 200 WD ¥ dwe way fmio 8
orafa wdr € sy
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(2) 999 wa @@ ¥ 200 7ur 500 Wew ¥ dw fax
T (0 ow) faeraw wiT wew ow) ywius I
¥ T O wmfze, 3@ wmerEw aw wft & @ @
50 vk & wfis T8¢ g@1 afye xap Grefo &
T ATk 9 HiEx ¥ wiad «€ grl wrfgo

(3) wasti @1 fwiw v feamm ol amaeem  aur
W e & oafvger @ oA = =g

(4) @1 W adg = ®y g SgEl A gy fmorarn
o &l & g ¥ oA s ey o

(5) war wg@t § W I WE-NE JENE a9 o9 &
W fiesle =@ o waft wfY & o wfge
TqT

(6) awrfr 3o fiveqgl ¥ w@iw WX a7 dew@n #r gaf-
fE & adlg wEi w8 a A1 wear 2 wadt
3 afmt # wffewr o o awar § sl oww wEe
% wifrg Wt ¥ wfer Sfnd & A g fafoe
e & 1

et W7 B dreE

WTARATH WP BT H Tmd ¥7 WER §W & fog
T WA WATRET

(2) 959 3O Y@ & 500 Ww ¥ Ww F q4T 2w
(frreny & qen Sow qw) ¥ wfes g & @t §N
aifge 1 &7 weeifaa dw qf F g6y w1 50 s
¥ wiirk 78 g wrfge war feim &t gw g=g o
Hex ¥ wfuw T gFf =i o

(3) wadit #r feama Wik fm eweTw & wowm @
AT ATREAT & UTET G AR

(4) wef W o o= oY gur g mar ' w faei
wml & wwdm ¥ g awn g )

(5) *m WTY ¥ q@l IAF W - ) aE §
Wigt Presie wE0 Y sty gl & anh wrfge

(6) murly, g foqwi ¥ T W AW dewm W
gatgafa & @ v e o @, W, S g
2 saar 3 AfvEi § liza o on @ ) v ww
% it wwit & ogafer Gfmi & fag 9w
fafaw &7 BT 1

y7ag-11

qERifamet F geard ¥ 4 o draw dw-3 F fafavzf
@aT ¥ agfaTr WR A9 #AE & @iaak & e a2
gt & frrm & far fron-fom

7(1) wqEmyAEl & weard ge & o oy wTe Ke-3 %

fafere et & wglavwr e &g @ pafwl & oagrer
drrgifgrest ar Pl frefefad wet & onfta BT -

(1) ufralaT geatfre gox oA YET A 200 Hrev aw |
(Wit & M) war fed sAt WY gsT AT drar
% dta & aa ¥ wr famw o (weqw fiw T
FEAY AT HARr T GFTT F W7 WEIRLR A1)
T F

(2) ©aTE FT GTRETT 0.4 FFEAT H HW TG EWAT A0fA
wreaTf da oME ¥ AE F 339 waly gw o
wTE 0.33 & wiies 7€ g Arfan 1 Ae gw H 9u-
TR gfarEl & w A% ¥ gqm faafor fer
w1 SR

(3) fwior wraata & qAPT qUT T ATETFAT ¥ wrer

g =fem

(4) s T £ F7TE 9 way ¥ wiing FFFOHT Tifam wix
v AT Wt (qfa @7 W saw ) ¥ wfiw
FAT T gAT Ay

(5) qfw 57 o7 SWT YEr ¥ 200 W F wET ¥ A
fay woar, 200-500 WEX #W ¥ Wax g wEe
0T/ T w7 O 7 qgatt & fawtar o awar
Ll

(6) =¥ AT WT % 500 WTT ¥ I g7, ATATT
qar dwaz ¥ gfqaen TR F wAraw W fpwrer, W
WO &Y wae ad At "ad s e gt agt
gt Y arie

(7) ofvisrr s@ & wifies afgod, sm mfoes, sogdat
w1 drfret W M wav wrfr waw sifweod e
Farrafter wgewr frgam and mfga & agr aqfyor
(gar) wffrrs, 1986 gray faffer arast & wwy
By wrf o

(8) afgmmy T o mafiret & v & faqo orymaw
yag @ gy gfifers fem e fe e @ feg
o afgmmt "WiT 31T wafrf=t & g9 ar qot fraTd
9T q =gl @)

(9) vy el feml wr W A, €98 Qe @ e
& W w8 w20 Ml G P qday wod 9Ty
W A waT fhd W g # 500 Mz A gw A
AR UI I -

(10) afz afew ¥ FAqC sl % fag a7 gfe =y

ST H AT WAL G AY T o A (sieeror ) wfufa,
1980 & warty g A W Arggdar & 1 afereEr
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MTNISTRY OF ENVIRON\’IFI\T & FORESTS

(Department of Environment, Torcsts & Wildlife)

NOTTFICATION UNDER  SECTION 3(1) AND
SECTION 3(2)Xv) OF THE ENVIRONMENT
(PROTECTIONY ACT, 1586 AND RULE 5(3)d)
OF ENVIRONMENT (PROTECTION) RULES,
1986, DECLARING CIOASTAL -STRETCHES AS
COASTAL REGULATION ZONE (CRZ) AND
REGULATING ACTIVITIES IN THE CRZ.

New Delhi, the 19th Febraary, 1991

S.0. 114(E).—Whercas a Notification under Sec-
tion 3(1) and Section 3(2%v) of the Environment
(Protection) Act, 1986, inviting objections  against
the declaration of Coastal Stretches as Coastal Regu-
lation Zone (CRZ) and impoing restrictions on
industries, opcrations and processes in the CRZ was
published vide S.0. No. 944 (E) dated 15th Dccem-
ber, 1990.

And whercas all objections received  have been
duly considered by the Ceafral Government ;

Now, therefore, in cxerci e of the powers conferred
by Clause (d) of sub-rule (3) of Rule 5 of the En-
vironment (Protection) Rules, 1986, and all other
powers vesting in its behalf, the Central Government
hercby declares the coastal stretches of seas, bays,
estuarics, creeks, rivers and backwaters which are
influenced by tidal action (in the landward side) upto
500 metres from the High Tidec Line (HTL) and the
land between the Low Tide Line (LTL) and the HTL
as Coastal Regualation Zone; and imposes with effect
from the date of this Notification, the following res~
trictions on the setting yp and expansion of industries,
operations or processes etc. in the said Coastal Regu-
lation Zonc (CRZ}. For purposes of this Notification,
the High /Tide Linc (HTT) will be defined as the line
unto which the highest high tide reaches at spring
tides. Pl

Note.—The distance from the High Tide Linc
(HTT.) to which the proposced regulatfons will apply
in the case of rivers, creeks and backwatere may be
modified on a case by case basis for reaons to be
recorded while preparing the Coastal Zone Manage-
ment Plans (referred to helow) ; however, thig distance
shall not be less than 100 metre i or the width of the
creck. river or backwater whichever is less.

2. Prohibited Activities :

The following activities are declared as prohibited
within the Coastal Regulativa Zone, namcly :

(i) setting up of new indu trics and expansion
of existing industrics, except those directly
related to water front or dircctly needing
foreshore facilities ;

(i) manufacturc or handling or storage or dis-
posal of hazardous smbstances as specified
in the Notifications of the Gavernment of
India in the Ministry of  Environment &
Torest: No. S.0. S94(B) dated 28th Tuly,
1989, S.0. 966(F) dated 27th November,
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1989 and GSR 1037(E) duted 5th Decom-
ber, 1989 ;

(iii) Setting vp and expansion of fish processing
units  including  wareheuring  (excluding
hatchery and naturol fish drying in permit-
ted areas) ;

(iv) sctting up and expansion of units|ny:cha-
nisms [or disposal of waster and effluents,
cxcept facilitics required for discharging
trcated effluenty into the water course with
approval under the Water (Prevention and
Control of Pollution) Act, 1974 ; and except

for storm watcr drainsy

(v) di charge of untreated wasies and cfluents
trom industrics, cities or towns and other
human settldments. Schemes shall be im-
plemented by the concerned authorities for
phasing out the existing practices, if any,
within a reasonable time period not exceed-
ing threg years Irom the date of this noti-
fication ;

(vi) dumping of city or town waste for the pur-
poses of landfilling or otherwise ; the cxist-
ing practice, if any, shall be phated out
within a reasonable time not exceeding
three years from the date of this Notifica-
tion ;

(vii) dumping of ash or any wastes from thermal

power stationg

(vii) Tand reclamation, bunding or distarbing the
natural course of cca water with similar
obstructions, excent those required for con-
trol of coastal crosion and maiatcnance or
cleasing of waterways, channels and ports
and fo~ prevention of sandbars and also
except for tidal rcgulators, storm  water
drains and structures for prevention of sali-
nity ingress and for sweet water recharge ;

(ix) mining of cands, rocks and other substrata
materials, cxcept those rare  wmirerals not
available outside thc CRZ areas ;

(x) harvesting or drawal of pround water and
construction of mechanisms therefor within]
200 m of HTL.; in the 200 m to 500 m
zone it shall be permitted onlv when done
manually through ordinary wells for drink-
ing, horticulture, agriculture and fi heries ;
(xi) construction activities in ecologically sensi-
tive arcaq as specified in Annexure-I of this
Notification ;

(xii) anv construction activity between the Low
Tide Line and High Tide Line except faci-
lities for carrving treated eflucnts and
waste water discharges into the sca, facilities
for carrying sea water for cooling purposes,
oil, gas and similar pipelines and facilities
ceential for activities permitted under this
Notification : and

dressing or altering of sand  dunes,  hills,
natural features including landscape changes

(xiii)
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for beautificution, recrcational and other
such purpose:, except as permissible under
this Notification.

3. Regulation of Permissible Activitics :

All other activities, except thos: prehibited in pura
2 above, will be regulated »5 under :

(1) Clearunce shall be given for any activity
within the Coastal Regulation Zone only
if it requircs water front and foreshore
facilities,

(2) The following activities will require environ-
mental clearance from the Ministry of En-
vironment & Forests, Government of India,
namely :

(i) Construction activitics related to Defence
requirements for which foreshore facili-
ties are essential (e.g. slipways, jetties
etc.); except for classified operational
component of defence projects for which
a separate proccdure shall be followed.
(Residential  buildings, oflice buildings,
hospital complexes, workshops shall not
come within the definition of opcrational
reqnircments cxcept in very special cases
and hence shall not normally be permitted
in the CRZ);

(ii) Operational constructions for ports and
harbours and light houses requiring water
frontage; jettics wharves, quays, slip-
ways etc. (Residential buildings & oflice
buildings shall not come within the defini-
tion of operational activities except in
very special cases and nence shall not
normally be permitted in the CRZ);

(iii) Thermal power plants (only foreshore faci-
lities for transport of raw materials facili-
ties for in-take of cooling water and out-
fall for discharge of treated wastc water|
cooling water); and

(iv) All other activities with investment ex-
ceeding rupees five crores.

(3) (i) The coastal States and Union Territory
Administrations shall prepare, within a
period of one year from the date of this
Notification, Coastal Zone Management
Plans identifying and classifying the CRZ
areas within their respective territories in
accordance with the guidelines given in
Annexures-I and IT of the Notification and
obtain approval (with or without modifi-
cations) of the Central Government in the
Ministry of Environment & Forests;

(ii) Within the frameweork of such approved
plans, all development and activities
within the CRZ other than those covered
in para 2 and para 3(2) above shall be re-
eulated by the State Government, Union
Territory Administration or the Tocal
authority as the case mav be in accor-
dance with the gnidelines given in Annex-
ures-I and T1 of the Notification; and

(i) In the interim period till the Coastal Zone
Management Plans mentioned in para
3(3Xi) above arc preparcd and approved,
all developments and activities within the
CRZ shall not violate the provisions ot
this Notification, State Goveraments and
Union Territory Administrations shall en-
sure adherence to these regulations and
violations, if any, shall be subject to the
provisions of the Environment (Protec-
tion) Act, 1986.

4. Procedure for monitoring and enforcgment :

The Ministry of Environment & Forests and the
Government of State or Union Territory and such
other authorities at the Statc or Union Territory levels,
as may be designated for this purpose, shall be res-
ponsible for monitoring and enforcement of the provi-
sions of thig notification within their respective juris-
dictions. '

IN. K-15019|1|84TA-IT (Vol. II)]
R. RAJAMANI, Sccy.

ANNEXURE-I

COASTAL AREA CLASSIFICATION AND
DEVELOPMENT REGULATIONS

Classification of Coastal Regulation Zone :

6(1) For regulating development activitics, the
coastal stretches within 500 metres of High Tide
Line of the landward side are classifled into four
categories, namcly :

Category I (CRZ-T) :

(i) Arcas that are ecologically sensitive and im-
portant, such as natlonal parksimarine
parks, sanctuaries, reserve foreste, wildlife
habitats, mangroves, corals|coral reefs, areas
close to breeding and spawning grounds of
fish and other marine life, areas of out-
standing natural beauty|historical heritage
areas, areas rich' in genetic diversity, aceas
likely to be inundated du= to rise in sea
level consequent fipon global warming and
such other areas as may be declared by the
‘Central Government or the conccrned au-
thorities at the State[Union Territory level
from time to time.

(ii) Area between the Low Tide Line
High Tide Line.

Category-1T (CRZ-IT) :

The atear that have already been developed upto
or close to the shore-line. For this purpose, “deve-
Ioped area™ is referred to as that area within the
municipal limits or in other legally designated urban
areas which is already substantially built up and
which has becn provided with drainagz and apjproach
roads and other infrastructural facilitics, such as
water supply and sewerage mains.

Category-TIT (CRZ-TII) :

Arcas that are relatively undisturbed and  those
which do uot belong to either Category-1 or 1. These

and the
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will include coastal zone in the raial arcas (Jevelop-
ed and undeveloped) and also arzas within Munici-
pal limits or in other legally .esignuied urban arcas
wliich we not substantially built up.

Category-IV (CRZ-IV)

Coastal stretches in the Andaman & Nicoba;, Tak-
shadweep amd small islands except those designated
as CRZ-1, CRZ-I or CRZ-IIL

Nimms for Regulation of Activitics.

6(2) The development or constiuction — activities
in different categories of CRZ arcas shall be regulat-
ed by the concerned authorities at the StatejUnion
Territory level, in accordance with the following
norms : '

CRZ-1

No new construction shall be permitted within 500
metres ¢f the High Tide Line. No construction acti-
vity, except as listed under 2(xii), will bz permitted
batween the Low Tide Line and tae Hign Tide Lme,

CRZ-11

(i) Buildings shall be permitted neither on the
seaward side of the cxisting road (or rouds
proposed in the approved Coastal  Zone
Management Plan of the arca) nor on sca-
ward side of existing authurised structures.
Buildings permitted on the landward side
of the existing and proposed roads‘.]existing
authorised structures snall be subject to
the cxisting local Town and Country Plan-

ning Regulations including the existing
norms of FSI|FAR.
(ii) Reconstruction of the authorised buildings

to be permitted subject with the existing
TSIIFAR norms and without change in the
eXisting use,

(iii) The design and construction of  buildings
shall be consistent with the surrounding
landscape and local archiiectural style,

CRZ-IIT

(i) The area upto 200 metres from the High
Tide Line is to be earmarked as ‘No Deve-
lopment Zone’. No construction chall be
permitted within this zonc except for re-
pairs of existing authorised structures mnot
excecding existing FSI, existing plinth arca
and existing density. However, the follow-
ing uses may be permissible in this zone—
agriculture, horticulturs, gardens, pastures,
parks, playfields, forestry and salt manufac-
ture from sca water.

(ii) Development of vacant ploty hetween 200
and 500 metres of High Tide Line in desi-
gnated areas of CRZ-IIT with prior appro-
val of MEF permitted for construction of
hotels/beach resorts for temporary occupa-
tion of tourists|visitors subject to the ¢
ditions as stipulated n the guidclines at
Annexure-II.

(i) Coustruction|rcconstruction of dwelling units
between 200 and 500 metres of the High
Tide Line permitted so long it is within the
ambit of traditional rights and customary
uses such as existing fishing villages and
goathans. Building permission for such
construction|reconstruction will be  subject
to the conditions that the total number of
dwelling units shall not be more than twice
the number of existing units ; total covered
orca on all dloors shall not cxceed 33 per
cent of the plot size ; the overall height of
construction shall not exce:d 9 mctres and
construction shall not be more than 2 floors
(ground floor plus one floor)

(iv) Re construction]alterations' of an existing au-
thorised building permitted subject to (i)
to (iii) above.

CRZ-1IV
Andaman & Nicobar Tslands :

(i) No new construction of buildings shall be
permitted within 200 metres of the HTL ;

(i) The buildings between 200 and 500 metres
from the High Tidc Line shall not have
more than 2 floors (ground floor 2nd  1st
fleor), the total coverad srca on all floors
shall nat be more than 50 per cent of the
plot size and the total heieut of construc-
tion shall not exceed 9 mectres ;

(ii)) The decign and construction of buildings shall
be consistent with the surroundiag land-
scepe and local architectural style,

(iv)} Cerale and sand from th: beaches and coas-
tal waters shall not be ws2d for conslruc-
t.n and other purposes :

(v) Dredeing and underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) Howeover, in some of the islands, coastal
stretchies mav slso be  classified into cate-
gorics CRZ-1 or TT or TV, with the prior
appreval of Ministry of Environment and
Forests and in snch designated stretches, the
annronrinte reeulationg given for respective
Categories shall apply.

Takshatween gnd emall Islands :

(1) For permittne ermstruction of huildings. the
distance from the High Tide Line shall be
decided  devending on  the size of the
islands, This shall be laid Jown for each
and, in consultation with the exverts and
with anproval of the Ministry of FEnviron-
ment & Forests, keeping in view the Tand
nre reauirements for specific purnoses vis-a-
vis loenl conditions including hvdrological
aspects =rosion and ecological scnsitivity:

(i The buildings within 500 metres from the
HTL shall not have more than 2 floors
{ground floor and 1st flnor), the total cover-
ed arca on all floors shall not be more than
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50 puer cent of the plot size and the total
height of  construction shall not exceed 3
metres;

(ii)) The design and construction of buildings shall
be consistent with the surrounding -lands-
cape and local architectural style.

(iv) Corals and sand from the beaches and
coastal waters shall not be uscd for construc-
tion and other purposes;

(v) Dredging and underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) However, in  some of the islands, coastal
stretches may also be classified into categori-
es CRZ-1 or 1T or ITI, with the prior appro-
val of Ministry of Environment & Forcsts
and in such designuteq stretches, the appro-
priate rcgulations given for respective Cate-
gories shall apply.

Lakshadweep and small Islands :

(i) For permitting construction of buildings, the
distance from the High Tide Line shall be
decided depending on the size of the islands.
This shall be laid down for each island, in
consultation with the experts and with ap-
proval of the Ministry of Environment &
Forsts, keeping in view the land usc requirc-
ments for specific puorposes vis-a-vis local
conditions including hydrological aspects,
crosion and ccological sensitivity;

(ii) The buildings within 500 metres from the
HTL shall not have more than 2 floors
(ground floor and 1st floor), the total cover-
cd arca on all floors shall not be more than
50 per cent of the plot size and the total
height of construction shall not cxceed 9
metres;

(1ii) The design and construction of buildings
shall be consistent with the surrounding
landscape and local architectural style,

(iv) Corals and cand from the heaches and cois-
tal waters, shall not be useg for construc-
tion and other purposes.

(v) Dredging and under water blasting in and
around lagoons and coral formations shall
not be permitted; and

(vi) However, in some of the Tslands, coastal
stretches may also be classilied into categories
CRZ-] or Il or Il with prior approval of
the Ministry of Environment & [Forests. In
such designateg  stretches the appropriate
regulations given for respective catcgories
shall apply.

ANNEXURE-1I

GUIDELINES FOR DEVELOPMENT OF BEACH
RESORTS/HOTELS IN THE DESIGNATED
AREAS OF CRZ-III FOR TEMPORARY OCCU-
PATION OF TOURIST|VISITORS, WITH PRIOR
APPROVAL OF THE MINISTRY OF ENVIRON-
MENT & FORESTS

7(1) Constraction of beach resortslhotels with prior
approval of MEF in the designated areas of CRZ-TIT
for temporary accupation of tourists| visitors shall be
subject to the following conditions :

(i) The project proponents shall not undertakc
any construction (including temporary con-
ctructions and fencing or such other bar-
riers) within 200 metres (in the landward
side) from the High Tide Line ang within
the area between the Low Tide and High
Tide Line;

(ii) The total plot size shall not be less than
0.4 hectares and the total covered area on
all floors shall not excced 33 per cent of the
plot size i.e. the FST shall not exceed 0.33.
The open area shall he suitably landscaped
with appropriate vegetal cover;

(iii) The construction shall be consistent with
the surrounding landscapc and local archi-
tectural style;

(iv) The overall height of construction upto the
highest ridge of the roof, shall not cxceed 9
metres and the construction shall not he more
than 2 floors (ground floor plus one upper
floor) ;

(v) Groung water shall not be tapped within
700 m of the HTL; within the 20{) metre-
500 metrc zone it can be tapped only with
the concurrence of the Central|State Groind
Water Board;

(vi) Fxtraction of sand, levelling or digeing of
of sandy stretches excent for stroctural foun-
dation of building, swimming pool shall not
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be permitted within 500 metres of the High
Tide Line;

(vii) The quality of treated effluents, solid wastes,

(viii)

emissions and noise levels etc. from the
project area must conform to the standards
laid down by the competent authorities in-
cluding the Central|State Pollution Control
Board and under the Environment (Protec-
tion) Act, 1986;

Necessary arrangements for the treatment
of the effluents and solid wastes must be
made. It must be ensured that the untreated
effluents and solid wastes are not discharged
into the water or on the beach; and no
effluent|solid waste shall be discharged on
the beach;

(ix) To allow public access to the beach, atleast

a gap of 20 metres width shall be provided

45) GIf91—2

between any two hotels|beach resorts; and

in no case shall gaps be less than 500 metres
apart; and

(x) If the project involves diversion of forest
land for non-forest purposes, clearance as
required under the Forest (Conservation),
Act, 1980 shall be obtained, The require-
ments of other Central and State laws as
applicable to the project shall be met with.

(xi) Approval of the State|Union Territory Tou-
rism Department shall be obtained.

7(2) In ecologically sensitive areas (such as marine
parks, mangroves, coral reefs, breeding and spawning
grounds of fish, wildlife habitats and such other areas
as may be notified by the Central|State Government|
Union Territories) construction of beach resorts|hotels
shall not be permitted.

Printed by tho Manager, Govt. of Indian Press, Ring Road, New Delhi-110064
and Published by the Controller of Publicmions, Delhi-110054, 1990
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MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)
COASTAL REGULATION ZONE NOTIFICATION
New Delhi, the 6th January, 2011

S.0.19(E).— WHEREAS a draft notification under sub-section (1) of section and clause (V) of sub-
Section (2) of section 3 of the Environment (Protection) Act, 1986 was issued inviting objections and
suggestions for the declaration of coastal stretches as Coastal Regulation Zone and imposing
restrictions on industries, operations and processes in the CRZ was published vide S.0.No0.2291 (E),
dated 15™ September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15%
September, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view to ensure livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and protect coastal stretches, its unique
environment and its marine area and to promote development through sustainable manner based on
scientific principles taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the country and the
water area upto its territorial water limit, excluding the islands of Andaman and Nicobar and
Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as Coastal
Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of
any industry, operations or processes and manufacture or handling or storage or disposal of
hazardous substances as specified in the Hazardous Substances (Handling, Management and
Transboundary Movement) Rules, 2009 in the aforesaid CRZ.; and

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19™ February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as CRZ and imposes with effect from the date of the
notification the following restrictions on the setting up and expansion of industries, operations or
processes and the like in the CRZ,- '

(i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea front.

(i) CRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Coastal Zone Management Plans (hereinafter referred to as the CZMPs).
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Explanation.- For the purposes of this sub-paragraph the expression tidal influenced water
bodies means the water bodies influenced by tidal effects from sea, in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds connected to the sea or creeks and the like.

(iii) the land area falling between the hazard line and 500mts from HTL on the
landward side, in case of seafront and between the hazard line and 100mts line in case of
tidal influenced water body the word ‘hazard line’ denotes the line demarcated by Ministry
of Environment and Forests (hereinafter referred to as the MoEF) through the Survey of
India (hereinafter referred to as the Sol) taking into account tides, waves, sea level rise and
shoreline changes.

(iv)land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as the intertidal zone.

(v) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side
of the bank, of tidal influenced water bodies.

2. For the purposes of this notification, the HTL means the line on the land upto which the
highest water line reaches during the spring tide and shall be demarcated uniformly in all parts of
the country by the demarcating authority(s) so authorized by the MoEF in accordance with the
general guidelines issued at Annexure-1. HTL shall be demarcated within one year from the date of
issue of this notification.

3. Prohibited activities within CRZ,- The following are declared as prohibited activities
within the CRZ,- '

(i) Setting up of new industries and expansion of existing industries except,-
(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: The expression “foreshore facilities” means those activities permissible under
this notification and they require waterfront for their operations such as ports and harbours,
jetties, quays, wharves, erosion control measures, breakwaters, pipelines, lighthouses,
navigational safety facilities, coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as CRZ-I(i) based on an impact assessment
study including social impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(ii) manufacture or handling oil storage or disposal of hazardous substance as specified in the

notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the 28th July
1989, 5.0.N0.966(E), dated the 27" November, 1989 and GSR 1037 (), dated the 5
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December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;

(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-Il appended to this notification and facilities for
regasification of Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas
not classified as CRZ- I(i) subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by MoEF and subject to further terms and conditions
for implementation of ameliorative and restorative measures in relation to environment as
may be stipulated by in MoEF.

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in the
areas not classified as CRZ-I(i).

(iii) Setting up and expansion of fish processing units including warehousing except hatchery
and natural fish drying in permitted areas:

(iv) Land reclamation, bunding or disturbing the natural course of seawater except those,-

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink, road on
stilts, and such as meant for defence and security purpose and for other facilities
that are essential for activities permissible under the notification;

(b) measures for control of erosion, based on scientific including Environmental Impact

Assessment (hereinafter referred to as the EIA) studies
(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structures for prevention of salinity ingress and freshwater recharge based on
carried out by any agency to be specified by MoEF.

(v) Setting up and expansion of units or mechanism for disposal of wastes and effluents except
facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c) treatment of waste and effluents arising from hotels, beach resorts and human settlements
located in CRZ areas other than CRZ-I and disposal of treated wastes and effluents;

(vi) Discharge of untreated waste and effluents from industries, cities or towns and other
human settlements. The concerned authorities shall implement schemes for phasing
out existing discharge of this nature, if any, within a time period not exceeding two years
from the date of issue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, fly
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ash for the purpose of land filling and the like and the concerned authority shall implement
schemes for phasing out any existing practice, if any, shall be phased out within a period
of one year from date of commencement of this notification.

Note:-The MoEF will issue a separate instruction to the State Governments and Union territory
Administration in respect of preparation of Action Plans and their implementation as also
monitoring including the time schedule thereof, in respect of paras (v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MOoEF based on scientific studies and in consultation with the State Government or the Union
territory Administration.

(ix) Reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities.

(x) Mining of sand, rocks and other sub-strata materials except,-

(a)those rare minerals not available outside the CRZ area,
(b) exploration and exploitation of Qil and Natural Gas.

(xi) Drawl of groundwater and construction related thereto, within 200mts of HTL; except the
following:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) In the area between 200mts-500mts zone the drawl of groundwater shall be
permitted only when done manually through ordinary wells for drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the State
Government and Union territory Administration in the areas affected by sea water
intrusion.

(xi) Construction activities in CRZ-I except those specified in para 8 of this notification.

(xiii) Dressing or altering the sand dunes, hills, natural features including landscape
changes for beautification, recreation and other such purpose.

(xiv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4, Regulation of permissible activities in CRZ area.- The following activities shall be
regulated except those prohibited in para 3 above,-

(i)(@) clearance shall be given for any activity within the CRZ only if it requires
waterfront and foreshore facilities;
(b) for those projects which are listed under this notification and also attract EIA notification,

2006 (S.0.1533 (E), dated the 14th September, 2006), for such projects clearance under
EIA notification only shall be required subject to being recommended by the concerned
State or Union territory Coastal Zone Management Authority (hereinafter referred to as the
CZMA).

(c) Housing schemes in CRZ as specified in paragraph 8 of this notification;
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(d) Construction involving more than 20,000sq mts built-up area in CRZ-II shall be considered in
accordance with EIA notification, 2006 and in case of projects less than 20,000sq mts built-up
area shall be approved by the concerned State or Union territory Planning authorities in
accordance with this notification after obtaining recommendations from the concerned CZMA
and prior recommendations of the concern CZMA shall be essential for considering the grant
of environmental clearance under EIA notification, 2006 or grant of approval by the relevant
planning authority.

(e) MoEF may under a specific or general order specify projects which require prior public
hearing of project affected people.

(f) construction and operation for ports and harbours, jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures;

(ii) the following activities shall require clearance from MoEF, namely:-

(a) those activities not listed in the EIA notification, 2006.

(b) construction activities relating to projects of Department of Atomic Energy or Defence
requirements for which foreshore facilities are essential such as, slipways, jetties, wharves,
quays; except for classified operational component of defence projects. Residential buildings,
office buildings, hospital complexes, workshops of strategic and defence projects in terms of
EIA notification, 2006.;

(c) construction, operation of lighthouses;

(d) laying of pipelines, conveying systems, transmission line;

(e) exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(f) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants. MoEF may specify for category of projects such as at (f), (g) and (h) of para 4;

(g) Mining of rare minerals as listed by the Department of Atomic Energy;

(h) Facilities for generating power by non-conventional energy resources, desalination plants and
weather radars;

(1) Demolition and reconstruction of (a) buildings of archaeological and historical importance, (ii)
heritage buildings; and buildings under public use which means buildings such as for the
purposes of worship, education, medical care and cultural activities;

4.2  Procedure for clearance of permissible activities.- All projects attracting this notification
shall be considered for CRZ clearance as per the following procedure, namely:-

(1) The project proponents shall apply with the following documents seeking prior clearance
under CRZ notification to the concerned State or the Union territory Coastal Zone
Management Authority,-

(a) Form-1 (Annexure-IV of the notification);

(b) Rapid EIA Report including marine and terrestrial component except for
construction projects listed under 4(c) and (d)

(¢) Comprehensive EIA with cumulative studies for projects in the stretches classified as low
and medium eroding by MoEF based on scientific studies and in consultation with the State
Governments and Union territory Administration;

(d) Disaster Management Report, Risk Assessment Report and Management Plan;

(e) CRZ map indicating HTL and LTL demarcated by one of the authorized agency (as
indicated in para 2) in 1:4000 scale;

(f) Project layout superimposed on the above map indicated at (¢) above;
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(g) The CRZ map normally covering 7km radius around the project site.

(h) The CRZ map indicating the CRZ-I, II, Ill and IV areas including other notified
ecologically sensitive areas;

(i) No Objection Certificate from the concerned State Pollution Control Boards or Union
territory Pollution Control Committees for the projects involving discharge of effluents,
solid wastes, sewage and the like.;

(ii) The concerned CZMA shall examine the above documents in accordance with the
approved CZMP and in compliance with CRZ notification and make recommendations within
a period of sixty days from date of receipt of complete application,-

(a) MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as the
SEIAA) as the case may be for the project attracting EIA notification, 2006;

(b) MoEF for the projects not covered in the EIA notification, 2006 but attracting para 4(ii) of
the CRZ notification;

(iii) MoEF or SEIAA shall consider such projects for clearance based on the
recommendations of the concerned CZMA within a period of sixty days.

(vi) The clearance accorded to the projects under the CRZ notification shall be valid for the
period of five years from the date of issue of the clearance for commencement of construction
and operation.

(v) For Post clearance monitoring — (a) it shall be mandatory for the project proponent to
submit half-yearly compliance reports in respect of the stipulated terms and conditions of
the environmental clearance in hard and soft copies to the regulatory authority(s)

concerned, on 15 June and 315" December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its
copies shall be given to any person on application to the concerned CZMA.

(b) the compliance report shall also be displayed on the website of the concerned
regulatory authority.

(vi) To maintain transparency in the working of the CZMAs it shall be the responsibility of the
CZMA to create a dedicated website and post the agenda, minutes, decisions taken,
clearance letters, violations, action taken on the violations and court matters including the
Orders of the Hon’ble Court as also the approved CZMPs of the respective State Government
or Union territory.

5. Preparation of Coastal Zone Management Plans.

(i) The MoEF may obtain the CZMPs prepared through the respective State Government or
Union territory;

(ii) The CZMPs may be prepared by the coastal State Government or Union territory by
engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of MoEF and in consultation with the concerned stakeholders;

(iii)The hazard line shall be mapped by MoEF through Sol all along the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea level
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rise and shoreline changes;

(iv)For the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries;

(v) Mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning
and 1:10,000 scale or cadastral scale for micro level mapping and the hazard line shall be
taken into consideration while preparing the land use plan of the coastal areas;

(vi)The coastal States and Union Territory will prepare within a period of twenty four
months from the date of issue this notification, draft CZMPs in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance
with the guidelines given in Annexure-l of the notification, which involve public
consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territory to the
concerned CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;

(viii) The State Government or Union territory CZMA shall submit the draft CZMPs to
MOoEF alongwith its recommendations on the CZMP within a period of six months after
incorporating the suggestions and objections received from the stakeholders;

(ix)MOEF shall thereafter consider and approve the CZMPs within a period of four
months from the date of receipt of the CZMPs complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State
Government, Union Territory Administration, the local authority or the concerned
CZMA within the framework of such approved CZMPs as the case may be in
accordance with provisions of this notification;

(xi) The CZMPs shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking revision of the
maps following the above procedures;

(xii) The CZMPs already approved under CRZ notification, 1991 shall be valid for a period
of twenty four months unless the aforesaid period is extended by MoEF by a specific
notification subject to such terms and conditions as may be specified therein.

6. Enforcement of the CRZ, notification, 2C11-

(a) For the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, State
Government or the Union territory Administration NCZMA and SCZMAs;

(b) The composition, tenure and mandate of NCZMA and State Government or the Union
territory CZMAs have already been notified by MoEF in terms of Orders of Hon’ble
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Supreme Court in Writ Petition 664 of 1993;

(c) the State Government or the Union territory CZMAs shall primarily be responsible for
enforcing and monitoring of this notification and to assist in this task, the State
Government and the Union territory shall constitute district level Committees under the
Chairmanship of the District Magistrate concerned containing atleast three representatives
of local traditional coastal communities including from fisherfolk;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

7. Classification of the CRZ — For the purpose of conserving and protecting the coastal areas and
marine waters, the CRZ area shall be classified as follows, namely:-

(i) CRZ-1,-

A. The areas that are ecologically sensitive and the geomorphological features which play a
role in the maintaining the integrity of the coast,-

(a) Mangroves, in case mangrove area is more than 1000 sq mts, a buffer of S0meters
along the mangroves shall be provided; '

(b) Corals and coral reefs and associated biodiversity;

(c) Sand Dunes;

(d) Mudflats which are biologically active;

(e) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection)
Act, 1986 (29 of 1986); including Biosphere Reserves;

(f) Salt Marshes;

(g) Turtle nesting grounds;

(h) Horse shoe crabs habitats;

(i) Sea grass beds;

(j) Nesting grounds of birds;

(k) Areas or structures of archaeological importance and heritage sites. B. The area
between Low Tide Line and High Tide Line;

(ii) CRZ-11,-

The areas that have been developed upto or close to the shoreline.
Explanation.- For the purposes of tiie expression “developed area” is referred to as that area
within the existing municipal limits or in other existing legally designated urban areas

which are substantially built-up and has been provided with drainage and approach roads
and other infrastructural facilities, such as water supply and sewerage mains;
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(iii) CRZ-IIL-

Areas that are relatively undisturbed and those do not belong to either CRZ-I or Il which
include coastal zone in the rural areas (developed and undeveloped) and also areas within
municipal limits or in other legally designated urban areas, which are not substantially built

up.
(iv.) CRZ-1V,-

A. the water area trom the Low Tide Line to twelve nautical miles on the seaward side;

B. shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

(v) Areas requiring special consideration for the purpose of protecting the critical coastal
environment and difficulties faced by local communities,-

A. (i) CRZ area falling within municipal limits of Greater Mumbai;
(ii) the CRZ areas of Kerala including the backwaters and backwater islands;
(iii) CRZ areas of Goa.

B. Critically Vulnerable Coastal Areas (CVCA) such as Sunderbans region of West Bengal
and other ecologically sensitive areas identified as under Environment (Protection) Act,
1986 and managed with the involvement of coastal communities including fisherfolk.

8 Norms for regulation of activities permissible under this notification,-

(i) The development or construction activities in different categories of CRZ shall be
regulated by the concerned CZMA in accordance with the following norms, namely:-

Note:- The word existing use hereinafter in relation to existence of various features or existence
of regularisation or norms shall mean existence of these features or regularisation or norms
as on 19.2.1991 wherein CRZ notification, was notified.

I. CRZ-I,-
(i) no new construction shall be permitted in CRZ-1 except,-

(a) projects relating to Department of Atomic Energy;

(b) pipelines, conveying systems including transmission lines;

(c) facilities that are essential for activities permissible under CRZ-I;

(d) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(e) construction of trans harbour sea link and without affecting the tidal flow of water,
between LTL and HTL. . ‘

(f) development of green field airport already approved at only Navi Mumbai

(i) Areas between LTL and HTL which are not ecologically sensitive, nécessary safety
measures will be incorporated while permitting the following, namely:-
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(a) exploration and extraction of natural gas;

(b) construction of dispensaries, schools, public rainshelter, community toilets,
bridges, roads, jetties, water supply, drainage, sewerage which are required for
traditional inhabitants living within the biosphere reserves after obtaining
approval from concerned CZMA.

(c) necessary safety measure shall be incorporated while permitting such
developmental activities in the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;

(e) desalination plants;

() storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports; _

(g) construction of trans harbour sea links, roads on stilts or pillars without affecting the
tidal flow of water.

II. CRZ-11,-

(i) buildings shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorized structures;

(i1) buildings permitted on the landward side of the existing and proposed roads or existing
authorized structures shall be subject to the existing local town and country planning

regulations including the ‘existing’ norms of Floor Space Index or Floor Area Ratio:
Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(iii) reconstruction of authorized building to be permitted subject with the existing Floor
Space Index or Floor Area Ratio Norms and without change in present use;

(iv) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II appended to this notification and facilities for regasification of
Liquefied Natural Gas subject to the conditions as mentioned in sub-paragraph (ii) of
paragraph 3; ‘

(v) desalination plants and associated facilities;

(vi) storage of non-hazardous cargo, such as edible oil, fertilizers and food grain in
notified ports;

(vii) facilities for generating power by non-conventional power sources and associated
facilities;

[11. CRZ-111,-

A. Area upto 200mts from HTL on the landward side in case of seafront and 100mts
along tidal influenced water bodies or width of the creek whichever is less is to be earmarked
as “No Development Zone (NDZ)”,-

(i) the NDZ shall not be applicable in such area falling within any notified port limits;

(ii) No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under the notification

"including facilities essential for activities; Construction/reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the State Government or the Union territory in consultation with the traditional coastal
communities including fisherfolk and incorporating the necessary disaster management
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provision, sanitation and recommended by the concerned State or the Union territory CZMA
to NCZMA for approval by MoEF;

(iii) however, the following activities may be permitted in NDZ —

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry;

(b) projects relating to Department of Atomic Energy;

(c) mining of rare minerals;

(d) salt manufacture from seawater;

(e) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(f) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in subparagraph (ii) of paragraph 3;

(g) facilities for generating power by non conventional energy sources;

(h) Foreshore facilities for desalination plants and associated facilities;

(i) weather radars;

() construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by CZMA;

(k) construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Board or
Committee; :

() facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(m) development of green field airport already permitted only at Navi Mumbai.

B. Area between 200mts to 500mts,-

The following activities shall be permissible in the above areas;

(i) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-lII ; '

(ii) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-1I;

(iii) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in sub-paragraph (ii) of paragraph 3;

(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports;

(v) foreshore facilities for desalination plants and associated facilities;

(vi) facilities for generating power by non-conventional energy sources;

(vii) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages and goathans.
Building permission for such construction or reconstruction will be subject to local town
and country planning rules with overall height of construction not exceeding 9mts with two
floors (ground + one floor);

(viii) Construction of public rain shelters, community toilets, water supply drainage,
sewerage, roads and bridges by CZMA who may also permit construction of
schools and dispensaries for local inhabitants of the area for those panchayats, the major
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part .of which falls within CRZ if no other area is available for construction of such
facilities;
(ix) reconstruction or alteration of existing authorised building subject to sub-paragraph
(vii), (viii);
(x) development of green field airport already permitted only at Navi Mumbai.

(IV) In CRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies will be regulated except
for traditional fishing and related activities undertaken by local communities as follows:-

(a) No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped. A
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakehoiders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) Pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(¢) There shall be no restriction on the traditional fishing and allied activities undertaken by
local communities.

V. Areas requiring special consideration,-
1. CRZ areas falling within municipal limits of the Greater Mumbai.

(i) Developmental activities in the CRZ area of the Greater Mumbai because of the
environmental issues, relating to degradation of mangroves, pollution of creeks and coastal
waters, due to discharge of untreated effluents and disposal of solid waste, the need to
provide decent housing to the poor section of society and lack of suitable alternatives in
the inter connected islands of Greater Mumbai shall be regulated as follows, namely:-

A. Construction of roads - In CRZ-I areas indicated at sub-paragraph (i) of paragraph 7
of the notification the following activities only can be taken up:-

(a) Construction of roads, approach roads and missing link roads approved in
the Developmental Plan of Greater Mumbai on stilts ensuring that the free flow of
tidal water is not affected, without any benefit of CRZ-II accruing on the landward
side of such constructed roads or approach roads subject to the following conditions:-
(i) All mangrove areas shall be mapped and notified as protected forest and

necessary protection and conservation measures for the identified mangrove
areas shall be initiated.
(ii)) Five times the number of mangroves destroyed/cut during the construction
process shall be replanted.
B. Solid waste disposal sites shall be identified outside the CRZ area and thereafter
within two years the existing conventional solid waste sites shall be relocated outside
the CRZ area.

(iii) In CRZ-1I areas-

(@) The development or redevelopment shall continue to be undertaken in accordance with
the norms laid down in the Town and Country Planning Regulations as they existed on
the date of issue of the notification dated the 19" February, 1991, unless specified
otherwise in this notification.
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(b) SLUM REHABITATION SCHEMES;-

1. In the Greater Mumbai area there are large slum clusters with lakhs of families
residing therein and the living conditions in these slums are deplorable and the civic
agencies are not able to provide basic infrastructure such as drinking water, electricity,
roads, drainage and the like because the slums come up in an unplanned and
congested manner and the slums in the coastal area are at great risk in the event of
cyclones, storm surges or tsunamis, in view of the difficulties in providing rescue, relief
and evacuation.

2. To provide a safe and decent dwelling to the slum dwellers, the State Government may
implement slum redevelopment schemes as identified as on the date of issue of this
notification directly or through its parastatal agencies like Maharashtra Housing and
Area Development Authority (MHADA), Shivshahi Punarvasan Prakalp Limited
(SPPL), Mumbai Metropolitan Region Development Authority (MMRDA) and the
like.:

Provided that,-

(i) such redevelopment schemes shall be undertaken directly or through joint
ventures or through public private partnerships or other similar models ensuring that
the stake of the State Government or its parastatal entities shall be not less than
51%; ’

(ii) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall
be in accordance with the Town and Country Planning Regulations prevailing
as on the date on which the project is granted approval by the competent
authority;

(iii) it shall be the duty of the project proponent undertaking the redevelopment
through conditions (j)(2) above along with the State Government to ensure that all
legally regularized tenants are provided houses in situ or as per norms laid down
by the State Government in this regard.

(c¢) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:

1. In the Greater Mumbai, there are, also a large number of old and dilapidated, cessed and
unsafe buildings in the CRZ areas and due to their age these structures are
extremely vulnerable and disaster prone and therefore there is an urgent need for the
redevelopment or reconstruction of these identified buildings.

2. These projects shall be taken up subject to the following conditions and safeguards:

(i) such redevelopment or reconstruction projects as identified on the date of issue of this
notification shall be allowed to be taken up involving the owners of these buildings
either above or with private developers in accordance with the prevailing Regulation,
directly or through joint ventures or through other similar models.

(i) the Floor Space Index or Floor Area Raiio for such redevelopment schemes shall be in
accordance with the Town and Country Planning Regulations prevailing as on the
date on which the project is granted approval by the competent authority

(iii) suitable accommodation to the original tenants of the specified buildings shall be
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ensured during the course of redevelopment or reconstruction of the buildings by
the project proponents, undertaking the redevelopment through condition 2(i) above.

(d) Notwithstanding anything contained in this notification, the developmental activities
for slums and for dilapidated, cessed and unsafe buildings as specified at paras (b) and (c)
above shall be carried out in an accountable and transparent manner by the project
proponents mentioned therein which shall include the following pre-condition
measures, wherever applicable;-

1. (i) applicability of the Right to Information Act, 2005 to all redevelopment or
reconstruction projects granted clearance by the Competent Authorities;

(ii) MoEF shall issue an order constituting the CPIO and the first Appellate Authority of
appropriate ranks in consultation with Government of Maharashtra;

(iii) details of the Slum Rehabilitation Scheme, including the complete proposal and the
names of the eligible slum dwellers will be declared suo-moto as a requirement of
Section 4 of compliance of the Right to Information Act, 2005 by the appropriate
authority in the Government of Maharashtra in one month before approving it;

(iv) the implementing or executing agency at the State Government with regard to projects
indicated at sub-item (b) and (c) of item (iii) of sub-paragraph V shall display cn a large
notice boards at the site and at the office of the implementing or executing agency the
names of the eligible builders, total number of tenements being made, names of eligible

" slum dwellers who are to be provided the dwelling units and the extra area available for
free sale.

(v) Projects being developed under sub-items (b) and (c) of item (iii) of sub-paragraph V
shall be given permission only if the project proponent agree to be covered under the
Right to Information Act, 2005.

2. MoEF may appoint statutory auditors, who are empanelled by the Comptroller and
auditor General (hereinafter referred to as the C&AG) to undertake performance and
fiscal audit in respect of the projects relating to redevelopment of dilapidated, cessed and
unsafe buildings and the projects relating to Slum Rehabilitation Scheme shall be audited
by C&AG.

3. A High Level Oversight Committee may be set up by the Government of Maharashtra
for periodic review of implementation of V(iii)(b) and (c) which shall include
eminent representatives of various Stakeholders, like Architects, Urban Planner,
Engineers, and Civil Society, besides the local urban bodies, the State Government
and the Central Government.

4. The individual projects under V(iii)(b) and (c) shall be undertaken only after public
consultation in which views of only the legally entitled slum dweller or the legally
entitled tenent of the dilapidated or cessed buildings shall be obtained in accordance with
the procedures laid down in EIA notification, 2006.

(¢) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ- II
shall be categorized as CRZ-III, that is, ‘no development zone’.

(f) the Floor Space Index upto 15% shall be allowed only for construction of civic
amenities, stadium and gymnasium meant for recreational or sports related activities and
the residential or commercial use of such open spaces shall not be permissible.

(8) Koliwada namely, fishing settlement areas as identified in the Development Plan of 1981
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or relevant records of the Government of Maharashtra, shall be mapped and declared as
CRZ-III so that any development, including construction and reconstruction of dwelling
units within these settlements shall be undertaken in accordance with applicable as per local
Town and Country Planning Regulations.

(h) Reconstruction and repair works of the dwelling units, belonging to fisher communities
and other local communities identified by the State Government, shall be considered and
granted permission by the Competent Authorities on a priority basis, in accordance with the
applicable Town and Country Planning Regulations.

2. CRZ for Kerala

In view of the unique coastal systems of backwater and backwater islands alongwith space
limitation present in the coastal stretches of the State of Kerala, the following activities in CRZ
shall be regulated as follows, namely:-

(i) all the islands in the backwaters of Kerala shall be covered under the CRZ notification;

(ii) the islands within the backwaters shall have 50mts width from the High Tide Line on the
landward side as the CRZ area; _

(iii) within 50mts from the HTL of these backwater islands existing dwelling units of local
communities may be repaired or reconstructed however no new construction shall be
permitted;

(iv) beyond 50mts from the HTL on the landward side of backwater islands, dwelling units
of local communities may be constructed with the prior permission of the Gram panchayat;

(v) foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the like,
may be taken up within 50mts width from HTL of these backwater islands.

3. CRZ of Goa.-

In view of the peculiar circumstances of the State Goa including past history and other
developments, the specific activities shall be regulated and various measures shall be undertaken as

follows:-

(i) the Government of Goa shall notify the fishing villages wherein all foreshore facilities
required for fishing and fishery allied activities such as traditional fish processing
yards, boat building or repair yards, net mending yards, ice plants, ice storage, auction hall,
jetties may be permitted by Grama Panchayat in the CRZ area;

(ii) reconstruction, repair works of the structures of local communities including fishermen

community shall be permissible in CRZ;

(iii) purely temporary and seasonal structures customarily put up between the months of
September to May; _

(iv) the eco sensitive low lying areas which are influenced by tidal action known as khazan
lands shall be maj _ed;

(v) the mangroves along such as khazan land shall be protected and a management plan for the
khazan land prepared and no developmental activities shall be permitted in the khazan
land;

(vi) sand dunes, beach stretches along the bays and creeks shall be surveyed and mapped. No
activity shall be permitted on such sand dune areas;

(vii) the beaches such as Mandrem, Morjim, Galgiba and Agonda has been designated as
turtle nesting sites and protected under the Wildlife Protection Act, 1972 and these areas
shall be surveyed and management plan prepared for protection of these turtle nesting
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sites;
(viii) no developmental activities shall be permitted in the turtle breeding areas referred to in
sub-paragraph (vii).

4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal
communities including the fisher folk;-

(b) the entire Sunderbans mangrove area and other identified ecologically important areas such as
Gulf of Khambat and Gulf of Kutchchh in Gujarat, Malvan, Achra-Ratnagiri in Maharashtra,
Karwar and Coondapur in Karnataka, Vembanad in Kerala, Gulf of Mannar in Tamil Nadu,
Bhaitarkanika in Orissa, Coringa, East Godavari and Krishna in Andhra Pradesh shall be
declared as Critical Vulnerable Coastal Areas (CVCA) through a process of consultation with
local fisher and other communities inhabiting the area and depend on its resources for their
livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifying planning, notifying and implementing CVCA shail be deta.iled in
the guideline which will be developed and notified by MoEF in consultations with Fhe
stakeholders like the State Government, local coastal communities and fisherfolk and the like

inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall interalia keep in view
the conservation and management of mangroves, needs of local communities such as,
dispensaries, schools, public rain shelter, community toilets, bridges, roads, jetties, water
supply, drainage, sewerage and the impact of sea level rise and other natural disasters and the
IMPs will be prepared in line with the para 5 above for preparation of Coastal Zone
Management Plans;

(e) till. such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain shelters, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants shall be permitted on a case to case
basis, by the CZMA with due regards to the views of coastal communities including
fisherfolk.

|F. No. 11-83:2005-1A-H1]
J. M. MAUSKAR. Addl Secy.
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ANNEXURE 1

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

I. A. Demarcation of High Tide Line

1.

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) shall be carried out by one of
the agencies authorised by MoEF based on the recommendations of the National Centre for
Sustainable Coastal Management (NCSCM).

Demarcation of the High Tide Line or LTL shall be made on the Coastal Zone Management
(CZM) Maps of scale 1:25,000 prepared by the agencies identified by the MoEF.

. Local level CZM Maps shall be prepared for use of officials of local bodies for determination of

the CRZ.
The local level CZM Maps shall be prepared on a Cadastral scale in accordance with the CZM
Maps approved by the Central Government.

B. Preparation of CZM Maps

5.

11.
12.

Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever
1:25,000 maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of
base map preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest

satellite imageries or aerial photographs

The High Water Level (HWL) and Low Water Level (LWL) marked on the Base maps will be
transferred to the CZM maps.
Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will
be used for appropriate adjustment, in the HWL or LWL for demarcating HTL or LTL in
accordance with the CRZ notification. '
The following geomorphological features shall be considered while demarcating in HTL or LTL:

Landward (monsoonal) berm crest in the case of sandy beaches

Rocks, Headlands, Cliffs

Seawalls or revetments or embankments
500 meter and 200 metre lines will be demarcated with respect of HTL.

. HTL (as defined in thé CRZ notification) and LTL shall also be demarcated in the CZM maps

along the banks of tidal influenced inland water bodies with the help of the geomorphological
signatures or features.

Classification of different coastal zones shall be done as per the CRZ notlf' cation

Standard national or international colour codes shall be used to highlight sub-classification of
data.

C. Local level CZM Maps

Local level CZM Maps are for the use of local bodies and other agencies to facilitate

implementation of the Coastal Zone Management Plans

13.
14.

Cadastral (village) maps in 1:3960 or the nearest scale, shall be used as the base maps.
These maps are available with revenue Authorities and are prepared as per standard norms.
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15. HTL (as defined in the CRZ notification) and LTL will be demarcated in the cadastral map based
on detailed physical verification using coastal geomorphological signatures or features in
accordance with the CZM Maps approved by the Central Government.

6. 500metre and 200metre lines shall be demarcated with respect to the HTL thus marked.

17. HTL (as defined in the CRZ notification, 1991) and LTL will also be demarcated along the banks
of tidal influenced inland water bodies with the help of geomorphological signatures or features.

18. Classifications shall be transferred into local level CZM maps from the CZM Plans.

19. Symbols will be adopted from CZM Maps.

20. Colour codes as given in CZM Maps shall be used.

21. Demarcation of cadastral maps will be done by local agencies approved by the Central
Government. The local agencies shall work under the guidance of the concerned State
Government or Union Territory Coastal Zone Management Authorities.

D. Hazard mapping:-

II. Classification of CRZ areas

1. The CZM Maps shall be prepared in accordance with para 5 of the CRZ notification demarcating
CRZ L IL I, 1V and V. '

2. The CZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-I
areas. All the CRZ-I areas listed under para 7(I)A and B shall be clearly demarcated and colour
codes given so that each of the CRZ-I areas can be clearly identified.

3. Buffer zone along mangrove areas of more than 1000sq mts shall be stipulated with a different
colour distinguishing from the mangrove area.

4. The buffer zone shall also be classified as CRZ-I area.

5. The hazard line to be drawn up by MoEF shall be superimposed on the CZM maps in 1:25,000
scale and also on the cadastral scale maps.

6. The CRZ-II areas shall be those areas which have been substantially built-up with a ratio of built-
up plots to that of total plots is more than 50%.

7. In the CRZ areas, the fishing villages, common properties of the fishermen communities, fishing
jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing and local
communities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastral
scale maps. States shall prepare detailed plans for long term housing needs of coastal fisher
communities in view of expansion and other needs, provisions of basic services including
sanitation, safety, and disaster preparedness.

8. No developmental activities other than those listed above shall be permitted in the areas between
the hazard line and 500mts or 100mts or width of the creek on the landward side. The dwelling
unit of the local communities including that of the fishers will not be relocated if the dwelling
units are located on the seaward side of the hazard line. The State Government will provide
necessary safeguards from natural disaster to such dwelling units of local communities.

9. The water areas of CRZ IV shall be demarcated and clearly demarcated if the water body is sea,
lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the
terminology used by Naval Hydrographic Office shall be relied upon.

10. The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

~ 11. The water area shall be demarcated indicating the pollution levels as per Central Pollution Control
Board standards on water quality. '

12. In the CRZ V areas the land use maps shall be superimposed on the Coastal Zone Management
Plan and clearly demarcating the CRZ I, 11, III, IV.

13. The existing authorized developments on the sea ward side shall be clearly demarcated.
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14. The features like cyclone shelters, rain shelters, helipads and other infrastructure including road
network may be clearly indicated on the CZM Maps for the purpose of rescue and relief
operations during cyclones, storms, tsunami and the like.

II. CZMPs approved by MoEF in accordance with CRZ notification, 1991

1. While preparing the CZMPs under CRZ notification, 2011, the CZMPs that have been approved
under the CRZ Notification, 1991 shall be compared. A justification shall be provided by the
concerned CZMA in case the CZMPs prepared under CRZ notification, 2011 varies with respect
to the approved CZMP prepared under CRZ notification, 1991.

[V. Public Views on the CZMP,

a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections received
in accordance with the Environment (Protection) Act, 1986. Public hearing on the draft CZMPs
shall be held at district level by the concerned CZMAs.

b) Based on the suggestions and objections received the CZMPs shall be revised and approval of
MOoEF shall be obtained.

¢) The approved CZMP shall be put up on the website of MoEF, concerned website of the State,
Union Territory CZMA and hard copy made available in the panchayat office, District collector
office and the like.

V. Revision of Coastal Zone Management Plans

1. Whenever there is a doubt the concerned State or Union territory Coastal Zone Management
Authority shall refer the matter to the National Centre for Sustainable Coastal Management who
shall verify the CZMP based on latest satellite imagery and ground truthing.

2. The rectified map would be submitted to MoEF for its record.

Annexure-11

List of petroleum and chemical products permitted for storage in [CRZ except CRZ-1(A)]

(i) Crude oil;

(ii) Liquefied Petroleum Gas;
(iii) Motor spirit;

(iv) Kerosene;

(v) Aviation fuel;

(vi) High speed diesel;

(vii) Lubricating oil;
(vi'ii).Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha;
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(xii) Furnace oil;
(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

S kokk

Annexure-111

Guidelines for development of beach resorts or hotels in the designated areas of CRZ-I1I and
CRZ-11 for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

I. Construction of beach resorts or hotels with prior approval of MoEF in designated areas of CRZ-I1
and 11 for occupation of tourist or visitors shall be subject to the following conditions, namely:-

(a) The project proponent shall not undertake any construction within 200 metres in the landward
side of High Tide Line and within the area between Low Tide Line and High Tide Line;

(b) The proposed constructions shall be beyond the hazard line or 200mts from the High Tide Line
whichever is more;

(c) live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to the
beach;

(d) no flattening of sand dunes shall be carried out;

(e) no permanent structures for sports facilities shall be permitted except construction of goal posts,
net posts and lamp posts;

(f) Construction of basement may be allowed subject to the condition that no objection certification
is obtained from the State Ground Water Authority to the effect that such construction will not

adversely affect fee flow of groundwater in that area;

(g) the State Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

(h) though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;

|
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(i) the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the
open area shall be suitably landscaped with appropriate vegetal cover;

() the construction shall be consistent with the surrounding landscape and local architectural style;

(k) the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres and
the construction shall not be more than two floors (ground floor plus one upper floor);

(I) groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or State Ground Water
Board;

(m)extraction of sand, leveling or digging of sandy stretches except for structural foundation of
building, swimming pool shall not be permitted within 500metres of the High Tide Line;

(n) the.quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including the
Central or State Pollution Control Board and under the Environment (Protection) Act, 1986;

(o) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or

on the beach; and no effluent or solid waste shall be discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 20metres width shall be provided between any
two hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(q) if the project involves diversion of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and
State laws as applicable to the project shall be met with; and

(r) approval of the State or Union territory Tourism Department shall be obtained.

II. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central

or State Government Union territories) construction of beach resorts or hotels shall not be
permitted

* %k ok
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Annexure-IV

Form-I for seeking clearance for project attracting CRZ notification
Basic information:

Name of the Project:-

Location or site alternatives under consideration:-

Size of the project (in terms of total area) :-

CRZ classification of the area :-

Expected cost of the project:-

Contact Information:-~

(1) Activity

1. Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, and the like)

S. No. | Information/Checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

1.1 Permanent or temporary change in land use,

land cover or topography including increase in
intensity of land use (with respect to local
land use plan)

1.2 Details of CRZ classification as per the

approved Coastal Zone Management Plan?

1.3 Whether located in CRZ-I area?

1.4 The distance from the CRZ-I areas.

1.5 Whether located within the hazard zone as

mapped by Ministry of Environment and
Forests/National Disaster Management
Authority?

1.6 Whether the area is prone to cyclone, tsunami,

tidal sut . <, subduction, earthquake etc.?

1.7 Whether the area is prone for saltwater

ingress?

1.8 Clearance of existing land, vegetation and

buildings?

1.9 Creation of new land uses?

1.10 Pre-construction investigations e.g. bore hole,

soil testing?

1.11 Construction works?

e I
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Demolition works?

Temporary sites used for construction works
or housing of construction workers?

1.14 Above ground buildings, structures or
earthworks including linear structures, cut and
fill or excavations

1.15 Underground works including mining or
tunneling?

.16 | Reclamation works?
17 Dredging/reclamation/land filling/disposal of
dredged material etc.?

1.18 Offshore structures?

1.19 Production and manufacturing processes?

1.20 Facilities for storage of goods or taterials?

1.21 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.22 Facilities for long term housing of operatlonal
workers? _

1.23 New road, rail or sea traffic during
construction or operation?

1.24 New road, rail, air waterborne or other
transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.25 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic movements?

1.26 New or diverted transmission lines or
pipelines?

1.27 Impoundment, damming, culverting,
realignment or other changes to the hydrology |
of watercourses or aquifers?

1.28 Stream and river crossings?

1.29 Abstraction or transfers of water form ground
or surface waters?

1.30 Changes in water bodies or the land surface
affecting drainage or run-off?

1.31 Transport of personnel or materials for
construction, operation or decommissioning?

1.32 Long-term dismantling or decommissioning or
restoration works?

1.33 Ongoing activity during decommissioning
which could have an impact on the
environment?

1.34 Influx of people to an area in either
temporarily or permanently?

1.35 Introduction of alien species?

1.36 Loss of native species or genetic diversity?

1.37 Any other actions?
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2. Use of Natural resources for construction or operation of the Project (such as land, water,
materials or energy, especially any resources which are non-renewable or in short supply):

S. No. Information/checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

2.1 Land especially undeveloped or agricultural

land (ha)

22 Water (expected source & competing
users) unit: KLD

2.3 Minerals (MT) ‘

2.4 Construction material — stone, aggregates,
sand/soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7 Any other natural resources (use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials, which could be harmful
to human health or the environment or raise concerns about actual or perceived risks to human
health.

S. No.

Information/Checklist confirmation

Yes/
No

Details thereof (with
approximate quantities/rates,
wherever  possible)  with
source of information data

3.1

Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and

water supplies)

32

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

3.3

Affect the welfare of people e.g. by changing
living conditions? ‘

3.4

affected by the project e.g. hospital patients,
children, the elderly etc.,

Vulnerable groups of people who could be |

3.5

Ar+ ¢her causes, that would affect local
commuiiities,  fisherfolk, their livelihood,
dwelling units of traditional local communities
etc

4. Production of solid wastes during construction or operation or

decommissioning (MT/month)

S.
No.

Information/Checklist confirmation

[ETT R T
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l Yes/ Details thereof (with
No approximate  quantities/rates,
wherever possible) with source
of information data
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4.1 | Spoil, overburden or mine wastes

4.2 | Municipal waste (domestic and or commercial
wastes) '

43 | Hazardous wastes (as per Hazardous Waste
Management Rules)

4.4 | Other industrial process wastes

4.5 | Surplus product

4.6 | Sewage sludge or other sludge from effluent
treatment

4.7 | Construction or demolition wastes

4.8 | Redundant machinery or equipment

4.9 Contaminated soils or other materials

4.10 | Agricultural wastes

4.11 | Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)

S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate quantities/rates,
wherever  possible)  with
source of information data
5.1 | Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 | Emissions from production processes
53 | Emissions from materials handling including
sterage or transport
5.4 | Emissions from construction activities including
plant and equipment \
55 |Dust or odours from handling of materials
including construction materials, sewage and waste
5.6 Emissions from incineration of waste
5.7 | Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 | Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
S. No. Information/Checklist confirmation Yes/ | Details thereof  (with
No approximate quantities/rates,
wherever  possible) with
source of information data
with source of information
data
6.1 From operation of equipment e.g. engines,
ventilation plant, crushers
6.2 From industrial or similar processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational traffic
6.6 From lighting or cooling systems
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6.7

From any other sources

|

| ]

7. Risks of contamination of land or water from releases of pollutants into the ground or into sewers,
surface waters, groundwater, coastal waters or the sea:

S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate  quantities/rates,
wherever possible) with source
of information data
7.1 From handling, storage, use or spillage of
hazardous materials
7.2 | From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the
land or into water '
7.4 From any other sources
7.5 Is there a risk of long term build up of pollutants
in the environment from these sources?

Risk of accidents during construction or operation of the Project, which could affect human health or
the environment
S. Information/Checklist confirmation Yes/ Details thereof (with approximate
No. No quantities/rates, wherever
possible)  with  source  of
information data
8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances
8.2 | From any other causes
8.3 | Could the project be affected by natural disasters
causing environmental damage (e.g., floods,
earthquakes, landslides, cloudburst etc)?

9. Factors which should be considered (such as consequential development) which could lead to

environmental effects or the potential for cumulative impacts

activities in the locality

with  other existing or planned

e e

S. No. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No quantities/rates, wherever
possible)  with  source  of
information data
9.1 Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:
Supporting infrastructure  (roads, power
supply, waste or waste water treatment, etc.)
360
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housing development
extractive industries
supply industries
other

9.2 Lead to after-use of the site, which could have an
impact on the environment

9.3 Set a precedent for later developments

9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

I11. Environmental Sensitivity

Areas

Name/
Identity

Aerial distance (within 15
km))

Proposed project location
boundary '

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value

Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

Inland, coastal, marine or underground waters

W

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses

facilities) .

(hospitals, schools, places of worship, community |

10

Areas containing important, high quality or scarce
resources

(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11

Areas already subjected to pollution or
environmental damage. (those where existing
legal environmental standards _are exceeded)

12

Areas susceptible to natural hazard which could
cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding or extreme or adverse climatic
conditions)

Kk kk
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TSP BRI T L L T mwuunw [

tferg=rT
% feeett, 6 e, 2011

LA, 20(37).— Bad IRBR 7, T HERET FH P 114(31), TG 19
TRE, 1991 ERT (oY 39§99 U] 3ot ATl oot T ) adva fif s et
foam o 3R 3o ST A 39 wRewr & fore, FaT @ = sk fvaR, dameEl sk
wfgsamait &t sfeua e 3Rt e o)

3R HRra TROR yaiavor (Txevr fam, 1986 & e 5 & 3ufram (3) & Ty ofda
qafaRoT FRefor) 3T, 1986 (1986 BT 20) H RT3 HY ITLMRT (1) 31K 3YGRT 2) & &3 (v)
& T HRT TWBR & gafaror 3R a9 Fare (5 o s wearq gafaror vd &=
HATET BT T 8) Bl IR HATD B30, 114 (37), ARG 19 BRaY, 1991 B 5781 qB
@ TaY 3eWH 3R FoER du e dedy ¥ € 3R 39 ydiee & fore sizEm ik
FoleR A (o e 391 e sisum iR R et &) & safwoiy gdem &
fore ST 15 RewaR, 2010 Y AT 2291 (37) EIRT U TENT JIRRIEHT ST el &

3R STafds 3o 1o 3 G ST & 25 BRAY, 2010 P ITETET B A TE o
3R srafep saT 3 e a g 3 sl W S TR gRT R fear T g |

37: 39, Pard TRDR, (TafaRor Gxeon) i, 1986 (1986 HT 29) B &RT 3 &
JUEIRT 2 Y 3YEIRT (1) &GS (V) GIRT & T ot JAm B g Tpieid aRder &b Hfel
dc B FaaTEie B e ¥ W g deie Ragial R anenRa o edigd yaa
YT & AT | VMG THER B SIHT G YaH A, §I9 g 3ifear garaRor
3R 3% W & & Axen 3R GReN & Haeh 3R fodr & ot o gftena &4 ge wea
A, ) 37T , <faon 3isuM 3R e FaeR 31k 3 3iza™ FeeR vg &
& 3R e8Iy §Iv wg & ik ISy &g g A 9% 3G T &7 B SIUHHg IRaTT
9 & w0 § Oftg el & 3R =7 & & du adg fewm a9 (R o .
HEMINRTS el 71T &) TR T SIurIg Faer Aot (f5 390 a1a 317 31ms O v el
T 8) & Iudfera Qf & Ryara, i 3o o wnoen 3k foraR, St ar gfssanstt sik
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(9 II—avs 33ii)] . ARG &1 Y99 : THHURT 65

faftmfor o1 oRewcra werf (3o- e~ yde 3R oR W daem) Frem, 2009 &
Tenfaffde aResera vernif o 3or-erTE a1 Hervr a1 oo & foe Fdfta et & |

qgfaRoT (WRaror) ifefeam, 1986 & @ () @ faw 5 & 3uFRw (3) 8T Fe
it 1 FA e g 3R TafaRYT Ud o HAIC, WA IROR B R 19 BRa, 1991
Y JTRIT . B3, 114 (37) B iferpwor § Ryarg 2= sfcrpaor | @ fobe e Bref sreran
8IS T BT & W § P TROR TaggR FrferRa &t o giv R e & U H v
HTRIEHT & I & Bt AR & wfcaet & et & -

1. s 3R Foer duaag (R 397% ear sieam 3R FeeR oe mr g ) @
weTe & fore yafarofia yeem foret gooR 3 wrafera fesan s -

®. 30 A sfeeRad 4 Qv wagt & Riara siew 3R FeRR &1 T & @
yer 3S 3118 v @t & 3R fosar smem:

W Ay 3iEHN, I sica, afaoh sieae SR gEaR FeeR o & 8 Whifers
&% P &g ¥ 3G 59 S0 T B I Al adra fftrm s (PR s o oS |
AR 318 PET T &) & 3R e fasan sme |

sz 3R FroeR gy wwgl, i)1 (@) # 3feeRad 4 @ Bisa auT Terdv 31 3%
o & WX snenRa et fsar e, By PrefoRaa fenfdel & smeR R 3R fear
Sme arfa:-

() Eﬁwﬁw;ﬁmuﬁmﬂuﬂm

1. 37EAM 3R FroR SUmE ke 34 & Tigpd Aavda e & FateH & fore,
59 SRRET B aE A v af & MR 3isFH 3R FPRR gluagg Jered
& fafafe & |

2. AEy AUEHE TR A b Uvdipd AT e & wEeH $ o, g9
FEET & aRRE X v af o ety & iR ALTET SRR Tablgel GIUeHg Jee
A gRensh sk wfta snaria vwe! Bt 3ueRia B gt & faffde @ |

41 Gl/11—9
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3. SUTHE WM, I I8 Evad GHe §9 IERgEAr & segat 1 # faffde
wnfeRid Rrgial o &M 7 & Y, THIpd GIURHIE HaE A1 (IR 3% § ek
TRTe Faer # 3w iR faeiwstar TEe ATl ST SRTsi O werear o T |

4, QroerE 3R ST &t § el febarseny, valgd SRR HEE AT & SR R
genffs, 3isaF 3R FoaR SFE JoRE o7 daEY QuNHE JAE g
faferafia & |

5. Qg & 9B farmedt @1, 39 I9Y GIIREE & 999 RIM™ R 3R aM
A o frrom, fafermt siik Frmfor sufafirt & sreR valiea dueg wee asmn
# wiftafera fosar smo |

6. & HATCTT DI U3 BN, Al PIg &, THIDT GIUTE FJa8- AT § Airaferd
fosan e 3R <em HaE e aRaesmei & e wfue, wafaror sk @
HaTerd, Xen w3k genfRerf sigam ik R duege seres o ded
SITRTE TR & M3 i | e &t uab safifr g fasen e |

7. THIEd QIR JEEH AlSHT, Fd G & fore 3ik s i wwa-awa R snfar &,
3TCTTT-3ETT a1 e |

8. THIPBA QIR YGEH IS §Td 9T 9 SIORET & 3ral-2 # genfaffde
TiRRIfaeg Haemeie el R faar 7 forr smem -

R afe T &7 a7 9 (Rewn) ifiEm, 2972 (1972 BT 53) & Iuaen & arelH
HRRIfOT I AT A1 STHAROAT 7 AfERferd § Y 378 Ao 3§ g v ¥ sfeaRad fisar
sem 3R 3! fafrmm 3 stefm & udel B 3aR 8 |

9. UHIPd GIUHE FEH AT § i fepareary ae (wRerr), siftrfrem, 1980 (1980
@ 69), TIag (TiReqon) siferfsm, 1972 (1972 T 53), wafaRor (wReon) sfefram,
1986 (1986 BT 29) 3R I 3iend F=TE ME Fra@T den STRY JifeRgEmsit & SRERor
3R 14 RawR, 2006 B URA TSGR S TR0 3R a7 AT o AfegE=T 4.
1.3, 1533 (31) & 370 fope 1w warfaror ywe Frerfzor @ e # <@ ge foe
S |

10. () THIG SITTHE FaeH AT TR &R B U241, QU AT B 19D B9
A JIR BT 3R AT & FHRE B aRE § 0 i & fiax s ik 3=
qugenRat & YT AT B ;

(@) AISI3N BT IR HF J HF &1 TGRS H JHIeH 3R T2 & Iq9ige J qread
¥ fosan e ;

(1) DT B 818 Ffd acia SN gaer uieraon & arezet iR T g & erafed,
forem deraex wraferg ik yeuor Frmvr e & srafea & s & fore suser &
S ;
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[ s 1—@vg 3(i)] H@ &1 &A@ STHHENU 67

(&) Rewafdra g 89 R o semeH Aisms | smavad uRads & 3R 39 R
fraR féor a1 3tk 3rEs & fore 3R i TReR # vafaror 3R & HATera Bt SR
M ;

(3.) dreT B dard) F e forh Riprara & Twrem= 3k Fuer & foe W s &

W 318 vy v EIoeg adid JeeH miftiawor 3k I ada i gew mftrekor fomier

gt | |

1. P2 R § yafervr 31k a7 dorera, vaipd SURHE JeeE aa o giftd &
geET AT B e R R aft 97 Hge & 59l aifd & e fat & dieR
$ADT A BT | |

12, PPPd QOEE SeE dien & el welt fpareem @ duwwg A wefea
iRt gRT U= Ao & 3rgRvn A fafrafia fasar smem |

[ +eg 3icA™, 3 3feHH, efamoh sienm 3R geaR FeER & Jeee 3 3 3R 38
yee 3R R fear smem, e Frefafad aanfirer g, srafe -

B() 37 R @ (PR 39 ueard va.d).od. T 1T &) X e WHE @ 3R Ay 500
e & Y-8 B enfaret fovar man |

(i) o MNIRIE. 37 &5 W o N & & 3 va. v, F AIR TR | yHIfad Srereri,
e e 9 9 g &, B 3R g 100 Wex & -8 & weg e 2 | 78 A 7181 96 AR @
g Stemeral & STHur feriTere Tiatattral o fafrafia fisar s & stk g 3 @ FrafRon
af & I[p I § Fauiiadr & 7 B 5 uidE ufer garR (@921 Y SR AHeR fhar siem
qT 5AR ¥ FUITd 89 arelt g &Y 3R W 38 T & 3ER W T J UEaH 3R Iq! [HeiRoT
fsaT e |

WG - 59 7E & JAed R ¥ genfaa siemerdl @1 aref @ g, @E, vy, @,
dwarex, AY TE AT DS A s S $G |

(iy  va.é.ud. vd o SaRg a1 (T, 8).ve.) & e fera 9-a7 &
onf¥ret fopam o &, f5RY guexergs S et e |

(iv) e wgg & fom o, ). ue. v & et A (12 e Hie)
& 7o Ferd - & 9 AR 3 yfaa stemerat & fore iR R e, & eer. 9
ALV TS ATE |

W, ORQUIHE & acrg & frefaRad ou 3 aitigd foe amed, srfd -
() 3 Y IR 3is- |, - MRFAfTH Bu F T &% 3R g gl s fadream
e B IRESa1 B a0 I # it fFramar & -

() #1719 |

—
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(i) FwaeeH |

(i) e feR sk @ B o |

(iv) Ty |

(v) =g g (Sxeron) Aftfrm, 1972 (1972 &1 53) o1 (Ao siftferE,
1980 (1980 T 69) UT YITaRYT (TRefor) rfefaw, 1986 (1986 &1 29) F
37ENT SR &7 |

(vi) FUNY &eTed |

(vil) HGSIT GIRT 37087 o aren g |

vil)  =TeT a5t JMaTe |

(
(ix) TG O TR |

(x) HER TRUTAR TR |

(xi) fufsat g1 oiven &9 arel 4 |

(xil) AT 3T I 1R ORI SR are &7 |

(@ R 3R 3 SR T & & & e ; qan
2. IR, U &7, I dEHT W1 & T e famid ar Red & |

weiawo.-  sfieafdm & gaemd &el @ ¢ foefia @3 aed € A o &3
TRUfIST & AUPR &3 § 30T & a1 I8 & FET Ie &7 & i s &
Siies aget & e &1 g1 @ e ST 3fua srerfrer qoTel vd W vd 3 SN
aid SR STemyfe! ve arfeawe far yomeh Al & |
3) S AM.IARIB- -
BN & 3itfes 3relt b Srcgaverd el & aen {5 Aol w9 (i) () T (@) # it 78l fean
T & | $9% 3iarid ar 9 & 31mar & S Irior sene! (e vd sifdeha) A Rea & sk 2
&7 F! TRUICTHT P (PR &7 H I & TT I &7 DI e & P fefer 31man & hfed oy
FRaagnar
(4) 3% .IARIABY -
. TR 1.3 I SR I 12 Hifeawor Wiet g3t & Steia &
i SR | FHITAT ST} & RIUI & el & S THg B 3R R sferrerg & 9@ 4
SR 9 gifad & 7 3T # | 59 g ot fefRor af & e et A eauitaen @ 4 @ 5 aree )
MIQUS (A, 0.2EY.) Y 3NURARR [Har 51 e |

. wRUr B g9 HAe Ok QN & o siems vd eolRR gem & oW @
33 9! 3R 3% TSI IR BT | GgaRoT vd 9 HATCTT T ALeT Wex BR TeAqel BIREd
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1—®vg 3(ii) ] AR T ATTH @ SR ‘ o)

#¥anie (w7 < va < oa) wikd qon eftia Raars! & wwe § s g ik s dfe
TRIM! @ DR 3T W AR 38 TR & S |

i. o1 & aor fvaR & fore SifRew Y &1 wie vafaRor ve a9 #Ted gIRT RO 93801 &
ez < Roan s anfee | shRaw Y & Frafkor & dkm saky e, el 9 e e e A
q@uaaﬁa%m%qﬁaﬁ?weﬁmmﬁaﬁwﬁaﬁmmaﬁm

ii. SR geTel, TER 9 R o wR ¥ gfs & oRor et v Sk | el A 9 @
TT3H BT YATAM T & 3589 9 qeid IR o g A o s, S feea S e 0.5
M= A AR 7 15,7, b wer BN | A st & ofkad e v & Wat Y a1 Frekor
R 318! B TR AR, T4 & Aeese Rl o Jort adwm & Feemse & Rl A axab fsan
e |

v.  gEe @ g y3van s & sika Y Fefor @ <eft df & e 1:25,000 @t
T TR TR 3t A & 1w 1:10, 000 et & wa fdan e |

v. A 3R PR meme 59 SR 3 o A & e R At wiE @ sty ¥
3ex ST & el | 3 W IR e LI 11, 1va%mmaﬂsﬁrmmﬁmmm125 000
Hy whet IR € G 3R 38 A3 B I SR B |

vi. mwﬁaﬁawmmmﬁma@mwmmmﬁaﬁmﬁ
318 TH € I SR @t e, T § ané v s, 2006 # frefRa wforan (31) & SR Suged
qrrref & FaeifRel enfirer & |

Vil mﬁﬁmﬂﬁmmvmmﬁmmﬁ%ﬁ@%mwaﬁw
smuferat @ nfie o= & R B AIE B 3afy & 37ER IS W AR A5 AT F et
FewiRel wfea gataxor vd o= #area @ gvqa o |

viil.  aereEe YaiaReT B9 a9 HATCA &R g § Ut 37§ ) 3R 318 Q1S & Wiftd & aRkE 9
TR AIE B 3T & 37ER 31 M IR 38 Aorsh R faaR sik s svm |

X. 59 ftrgE § qoieg 9 fGenmers fhareanl of WY Usg & FeRE, R
STérasRoT Srerar wEftra siea 3R R Y o uvh v gRT O srgAifed g € 3R Sts Avsnst
& B o 3iia 39 ARG & Juae & AR, St Awen &, Fifia fasar s |

X. 31 IR N At B Grar aia auf @ 3rafer ¥ gger wenfea & fsar smem,
3G YA GETUd WY 50 &7 FAE I0ad Jieam e AefaEl & deeH R IR
M |

9. IR ¥ 59 SeRgEE & siafa e wiifaftral & frome & foe A -
1. () 3 /IR I -
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)
. Frafolea & smmr ang 9 s ore- 1 F feht e fFmfor & s =& antt -
() WA SHa o & wefte oRarsEm;
(i)  gifes amal wfea ugy ame, B=gn yonfera;

ELL2 2

i)y 3 N IR Fe- | F siata g il & e srftard gfven:
(iv)  wRdrg Al o g amwaral 3R gt & i qe qafgae o &
fore Al TR enfvg &

(v) mﬁwmwawimﬁﬁamﬁwwﬁméﬁw%m
) A o Femfor;

(@). m»ﬁ@@@ﬁm%%kwmma}wﬁwﬁﬁumﬁﬁaﬁsﬂaammq
A, # Frefoies nfafaftral o o= ot sl 3o W smawas WRen sura e e, s -

(i)  smploe I o1 3= pd freasfor;

(i) - et A oS e T R AR I SR & T ofa deer Ravat § Frara o) A
IR FEr o snavada &g i, e, wdate sty wa,
vrgmﬁmsﬁmmgamﬁaﬁmgﬁmmﬁmmwnﬁ@aﬁaéa
o o awn s s o

(i) o X 7 TRTS &3 F sickfa I € A W Rrers sRdiwam B SRt

| &7 I UES AT YRET o A BN TR

(v) oo e

(v) o FreiRa dewmet w @ e, 3R sk @ arh R Siaw e et @
HSROT ;

2. W WIRIS-|I
()  haa vga A Fi¥a Tt o Yy o 3R a1 it mitraxor & wdftra wat o yfyy
& 3R & o=t & Frmfor Y srpafr wem & et
(i) v 52 veer & ffifa on yeanfea wsat @ vgar @ fffa fooxh mftresvor 9
Haftra 19t o1 3R S8 W @t Srgwfd o1 &, TR R $3a9 (1Y 3976 uanq
U U 3§ R I1 & ) 1 TR ek IR (T3 595 uwand v U 3R & W
&) & i@ et afed VIR TR 3o w3 sl an -

! s g ) 3 T s 7 e ) 0 7 o oA ) oy e o o o
wat & Femfor &t gitsar ot s A& & set |

(i)  sftrpa wem & g Fmfor o sl disr suam § uRad e TS wiser vw
TH TS 1 0% U R & 3 & e |
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[ [—@vE 3(ii)] | 9 W U EMR 7l

3.

(@)

)
(i)

(iif)

3 N 3R - 11|

g 1 3 3R ardv e & R e i o e, 3 e, R
ﬁﬁwaavaatzaﬁzooﬁaaﬁgﬁmﬁaﬂﬁsahaﬁ ﬁ%aawﬁaa’m o4 3% wwmq
&t 315 w1 T ) & oy A fufeeq fosar smem, -

g
A

d4dgddd 493

ga44d

%@h{éﬁﬂfﬁamﬁﬁm#mmﬁaﬁﬁwa%maﬁml

wtorer vw vR 3¢ Atoper freter & sk witoper wamar @ ifte 7 @9 are Ais mitga
o= Bt 7XRTd a1 GAfemfor sk sriwemt & fore savas gfaensit sfea st &
Sieriel ¥diord it o Ryara o7 &) s # foeht formior o oot srgefar e & S |
g & feR & arg-arr v & v 100 3R 200 Htex & S g wHEE S
WWW@WW&W@W&MM o
TGSHIRT FHRTT et TORAT TCHA TR B W11 TR IR -5 &7 BRI
INTTAD JTIET Y€ HIaENT, Taeedl a1 YafaRol 6d a9 HACr GRT SiHIe & fore
w&ammwmﬁa@ﬁgm@ﬁmﬁr%meaﬁﬁmwsﬁ%m

awrfﬁ mé%ﬁﬁwnﬁﬁ%ﬁraﬂmﬁaaﬂ#aﬁmamm g .-

P, H-HT5M IeUTe, AR, TRATE, UTdh, Wt 1 Aar SR aifa;
qRATY] F311 famT B aRaASe ; ' o

getv sl ot &
thzﬁaﬁhﬁuﬁr%mﬁﬂ@mmmm
yigicr i &1 afRae wd Haror ;

R JTpherdd 4 & q: I-ftasor o gidene ;

RS Fart el g gt 3earet o gfaens:
Sﬁfgﬁﬁmweasﬂ%aé}gﬁvm

afre W 31 T T Y RARY STt I e o ST X

fafcarera, faamera, dafe smarita wa=, waiie witarer, auf & sa@ &
st & M o e, waaeE, ieds 3R G 3u dwm 6 awn
e 3R FrarR B 35 BH T GRT WIHET &% AT 3R UR & e

eiftrar yqwor Frzor wfifa & qd srHie @ eRe] Wds 3uUR vd

foraron & fore e I areht Tt an weftra et ot Fmfor ;

RIFIT AEHRT AHEr § fore snavas giyend 39- el & gum &

fere givror, e & fore v &Fer, Ser o wRwwa & fore wiwor, TRRe e fafor
el giwor, 9t 47, 98 A Y 3, Aefordl & IUTR X Haftra gfawm snfe:
gaTs uiceal 3R 39 Haftra gfoe |

200 MR Y 500 HeX a6 &1 &7 -
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3ogaa &t # FrafaRaa erdean wier gh;
() MR & SrIEe- 11| ﬁ%ﬂmﬁ%emﬁaﬁ%mﬂ@fﬁwmam
AR TPl ¥ B uRaed vd R

(i) e & sgdu-v ¥ fe e e Renfadet & sgeRr wdt & s wiea
a1 A & fore dreeit a1 gg adia Retet & fmior & fere sififeiRa &
# el -G g o,
(i) oo e & Jiifterer & fore givene ;

4, ARSIV &3t 7 -

R gutfad 3@ et R afafte nfafafrat @ faftem St v, sexameat qon snae &

fasraTers nfafaférat o enfie &; & fafraem FrareR fear smem:-

(@) 31 SN i e SR fed T PR P Mt & wRomaaw 3w 2R @ o
TRE & it a1, afgwmdl, ok arex, Ruaes, seaRra 3ar 3N sufine ) g1
&1 fopan smen ik ada TRY 3R weRl @ 3aw AN o 98 & s & fore ve g
WRURATA TN THRTT, TRORAT AGHR] A Rdbalees & F1er iRl o) v af & R
TR FxP wraff~ad @ smE;

(@) de 3R i srawor 3R e, @=m, e g den Rftr @ 3099 wgEor;

(M) RIF WEE GRS B 1§ WA i sk wa nfafaftal w® @i aed 8@ |

5. 37aft, 579 P & fore ISR 3R STt der 2nh-

(i) mEMmRats 3R smdsndend) uiw auf & fore dg a 3tk e smSsndTAty A &
FHIE 8 ! TR A Ud B H1E B 3101 & WiaR IR & ol e

RGP [ 3i5AM IR FoRR @ wg & gera srrar SN gwer 8, daed
TN AGeIehdT Us- IR fodl Y T0a Qrsir & T9ie dR TodT & |

(i) MIRE HTeRGET, 1991 & iR g | AT a1 yeeH AT FHRa:
dierg we & fore du g, aend fob Sudam sraftr o gafaRor vd @ AaTerd gRT 3
et 3R wrdf & e, et g wey & fifafde fvar mn @, oo fafdre st
STRY BRSB §GIAT 7 TATEY | :

6. 3 3R BT Yaci 3R A -

(®) 9 MR & JaaHl & BRI 3R Yad= Jo7 366 sidia fafreiRka oaf &
FUIEH & TSI HeT 37aT Searaifora fdea gatavor (gRen) tdfam, 1986 &
3icrfd gafaRoT vd qF HATeTd, Bk wRId IR & FRIR, TARIISISET a1 ek wnfia
5 & HSTSTAE & U JYCT € |
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[ 9P [1—&vg 3(ii)] HRA 1 A9 : TEHURYA 73

(@)

(m

0)
(i)

rrilorsee 3R F= ofia v & dseae H ST, sdee 3R Ry &t
UiaRoT U6 a9 WA §IRT W ISaW SrTed gIRT 1993 @ R aifyat 664 &
< ¥ fow e sl & SRR e & sftrgfua far sngar @ |

50 TR AT S MR J&3 B AASLAE 59 JfeRg@ & yad 3ik AfeRa

o T 39 B # VeIl 3% 3G Y W A TR 8, Toy TR 3R

R 9o Bt TR Fafere frem afsrge oY sreaeran 3 frem wlra whifeat & o
B forent At wfea wIrig Rk wEt & o0 ¥ o 9 sfafln i
ght |

# WIS JRRGE 1991 & YA & siawd AR Y, dfes 39 ey § wda
FRREE & Siaifa et mitreRat ¥ sitvafRes sres e =& feoar man &, =
foar Heftra o e yew & Araiseae gr1 fsar siem ik smar seal @
frefoiRaa et & srefi= fafrafia fasar smem, awrer:-

31 3qaN fossit axg o arforfsae nfafafés & fere =&t fsan smem;

7. sizAM 3R FroER el # FefoRea niafaferat gReféa g

(vii)

(@)

41 GI/11—10

yare fafal ot e B,

yare? fafa a3t & 3Rk 39% 39U & a5 gen < 3R Swem yenfaat &
3193 3R T RIE U a1 & G

yarer fufral, oo aeeafodl & TR & W adia gRan fwfor e (3 fmfon);
arenfera st 3rerar afgwral &t fuer;

s, 3itfie sfire, fafeai snfre, Afew w0 @ T 7 8- e sufire
qonr 341 oRE P e @t fFueH:

aiRffadi gfe & Taeaeia &5l ¥ <9 fpeiiieR a & a7 3 3z Aot & 3
gafaRor (gRem) Jfeiram, 1986 (1986 @1 29) 3raT ARy (wgEvT Faror 3R Frmo)
sittfram, 1981 3reran 3ieT (ST Feraor 3R feimon) sftifam, 1974 & sienfa e
gfafea) |

frfeRea @1 Brgax e 3ahl o e &3 $iR wtsEn 3 @ faaR &

S geae P9 | qeShe ¥ et € sigar omes weg § snurd gaensh o
LIS 8 WEIBU:- §9 A b FAond sraca gfaensit & s 3
ittt & & S 39 SftRE & i s € 3R ome gaem & foe
g, TTET B3I, AdneHa qRa gfaensd, adig gfera Rt 3k 53 g
gfarensi & smaggear g &:

S Y U SN
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(ix)

(®)

M“Tl (SRR S 1K1 SN R ) ) 1 Nv*l\ll«“lﬂm Sy

IR RO Fart dral gRT faga e o giaem sik ammfee yarat afed yema
i AT & IR R §9 ORI & Siavid oo 9 | dde-eid
&7 & U F 3Epd &t § AUl g B HEE HIF TR B Jae;

RIFI TR 3T fafal & 3 aR Ag3RI Aied RIMT Tl & STaR
sorsal oI fmfor 3k 39 wRea;

FrafeRad o B wafaRvl vd a7 AATerd ot faHies 28 Jomg, 1989 @ rférRga
T vaaN. 594 (3), feAies 27 TawaR, 1989 &t vHN . 966 (3) 3} f&iws 5
feomaR, 1989 0t SNE=TRIR 1037 (3) & Ten fofafde a vsror @ fafmfor srerar
gTer 3reraT uREdeny vearf & Fue:-

TR e ¥ U, et sk eiem oREl 9 tRescna gerdf @
TRIHIAR0T;

39 STERIET & A1 Her Sgeree- | | # T faffde SR dgiferaw sl sik
TR Fiphd 17 o Wi 3R 9sRor & et aan ngamais-|(v) & w0 |
g 1 fope e &t e aiRRefeda wu & Waeeia axt & T § sifufqeiRa
3T &1 # TR Jiphd I (f1 90 a1 eete-Tan dal Se) & g Rfiaasor
& fore gfeem, serd fo g9t Igiferm sk wiofas i waea # A Sa Ran
Treenera g1 IR feenferdent wfea gRen fafras o wraf~aae & dan vafaxor va
o HATerd g1 SR feemfrcett &1 srpare &) | 599 3reTman, & gfaent uafaRvr vd
a1 HATCT GRT waiaRl & ey § gen fafeiRa guRee Ul & srtaae
el fgert 3k eraf & s o gt |

TR [ 33D ¥ o smitferat, BraIRe oivrs, Jem, IeriRe, TEies s
qAT T IRE & IRD & FAor & foe smazos s amh 3k 3R o
Fffa 3R YsRoT Aeeh it o srala o= Sie (FReon) siffaw, 1972
3R g7 (wReron) srf¥fram, 1980 e wafeRor (FRem) sféfm, 1986 & sl
SMEANBRSS- | & B | 3/aiga &l qen uRifdea ©7 3 waeeie a3t & wa
# sifufeiRa fove e &mt & 3uda 39 & fax & 8

3ea &t ¥ &R 3R oW & @ wplae w9 ¥ 399 Auferal @ BigaR e
N SHIEAT 2 AR g3 & e 3R 31 fawr;

ﬁm%ﬁaaﬁ@wgﬁgw,aﬁmxwmﬁaa%g@%mmﬁaﬁm;

R F fator qen e 3R JRenm & 3wl & fore gfaenst & o, e
HUAT  IEHIPROT 31aT 3T giaenst & faeaR waeh givemsit sk s
gfaensii, e siterggn & sicefa srgeg nfafaftrdt & fore smavos &;
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@) aiaRoNg yHIT eaied (o 590 1< § 311 U oaT o) sy Sied denfe
31eTTE] & MR R 31UREH & {301 B B U

(M 3§30 U INEHTHl & YR W FerEl, Aen 3R ya! o1 XE-I@1a 3rerar aeatar

(@) & IR A7 & U, AR T B g, e S 37 [NeET siaar
yafarur vd a9 e g fafafde ot 5 aren foxit okl g fope e sremaa
& MR R TTUNIAT & A9 I I 3R Y et & st & fore wRa1si 8 :

(x) FrEfaRea & foe stavas giaenst o Beax smfret 3R st & foe sorar s
FHISAT AT HRiad @ v 3R faaR

(@) I GgEer Farer siR FrEon sittfem, 1974 (1974 @1 6) & sicnta fae e SRHIEA @
ot afgwat @ Sieeer & St o<

(@ werfars =1 R afidr & fore efuferrt et
(m aﬁﬁm%l%mmﬁﬁm%éﬁﬁﬁ%@aﬁﬁﬁmmaﬁmﬁ%
HRoT 3= 3f¥re 3R afgwmEt o Mem Ton it sufdre sk sfeenat & e

(xil) e, e 3reraT HREl @ 3T AT aRaa) I 3w st smfret ik afeenal @
fevarst o siR Haftra miter) 39 goR & Al B, aft 9% 8@, P R B B ew sy
SIFRTEAT & STRY 8 3 ARG ¥ &) anf & 3Tt w9 31aftr & Mo ol & Hrafaa B

(xiil)  oftr T 3R g Re > Bl & AT Fior deeh g, sk o sfrer,
veng v afga wesi srerar seal & 3w et @ s a5k SR et giitreor i o digE
gy, afE D B, B R B & fore WOt 1 Braf-ao W | I8 FAT 39 HeRgEEn S IR @
o aRRE | v oy Bt 37aftr & W= 3 T se |

feuol) : yafaror va o= Favera 34 R (v), (vi) 3R (vil) & dea F FeiRa s S efga ord
AR TR A, FAD PR B 3R AR = P 9§ 3 50 RN 3R &g g
T & FRET Y e 3 IR S B0 |

(xiv) dsr SreTTEl & MR TR TAT USU TROR SRIal g MTd w1 & T & 61
e aR& wafaRor vd o= wArer g1 sifufeiRa § s e sitRgEan | 2006 & AR OFfa®
3R ey fawdt & oo § aiiga aResFmsl o Sgax g a7 § a1 RfE aEt F w= sk
TR YRGS

(xv)  arforfoae st 3 fos enfirr 3k siar aReRl, Aee aan wRRkem waeh nfafaftrat &
fore R

(xvi) () 38 I IR Iz &F § FFITY G [T B BISIR FIc], TEeHI 3R 3T FERee!
it & @
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| YN o b

@ a1 IR uelie ta o v ik ga;

(xvii)  fr=feRaa 1 Brsax; va & ua & 200 M. & W= Yfioa o1 g1 ik 39w weftr fmfor
rd; A

(@) O & § e I SRR Y6 & 3R dae 30 3ua & fow

(@) 200 AY. | 500 #Y. ITeT A & HeA USH At &7 § 4 ST A grer B gl o & smeh
519 091 1 4 & fere, avmar, S sik weeg gree o fere s Fegat & SiRke aat gy Yo
faan T & 3R FTEt 37er 5 P g W T T |

fEwon R S & A% IR T | gufaa el 7 5w R 3R S wniia 5w & yme gR
TIfEEe AR EIRT O ST6T R Wieraer e o1 el & |

(xvii) 3 ftrgEeT A fafafde &t o Bsex TRRefied B ¥ daeeia a3t & fmfor
nfafaferat;

(xiX)  Feaxel, FARE 3R 3 AR e & fore ceveen uRad= wfga ang & Sl veifel,
TplcTeh I BF ST 3725dT TR ;

() R e R we B R sk e nffaf & fre i gRems

8.  URASISN & foe 3 iftrgm & 3iavia Wit & derdT - 39 ifeRgEEr & 3iada 5=
yRasFE B wWigh & 7, 9 Fmfor sk A @ gena & foe & 18 W@eld o 89 @
AR | uig auf o srafer & fow der g |

9. $ 315 € JTeREE, 2006 31éaT 310 SIRRET & SRSl - YAfaRuT gHIq qeaics
37eraT g (iR&qoT) Srfef=a, 1980(1980 FT 69), a=uaig (wiReron) iferfram, 1972 (1972 &1 52)@
BN HA arent faemr uRkaemsi R frar 39 siava fose e yraei & srwR e smem
IR B M R < A veet warm Wit ot gafsar gret & sie |

10. o= nfafaferal o swefam omg 3 ov @ § Yeteg 76 fovar man &, 3% wdifera foofa 2g
Heftrg dHeenfad 59T & R & A1edH Q gAiaRr vd 9 HATET B 9T AT SE |

[T |12 32008 AT 11|
.G WIEHEFT, W ataa
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FIEg -l

vaigd diu WE yae A 3k diu wag adta fafem sia 3t dard
& fore feem forder

1. UHRPd 61U TE HEH IS o T G1Y g R ey & afed faar fawan smem
STafes SmgHismRars & fore &R -l (@) & few s/=R amférer & | |

2. THIPA QY TYE Y AN R B e o g 3eeg o 8 {6 wedY aedae silk
1Y faera, wReror 3tk uReror @ 10 o & gwarafer & grer g |

3. THIHd G FYg JaeH AT 3R SRS A e B Faerdar 3ik uferaem =
FnenRa e, SRReIes!, 998 R 9@ 3R gRarea g+ fags o fHaror
B 3R 37 g &l B SR B 5N INAIY g, rawRa 3nfe & fore gRiEmE
2 3R wI el & siaw 3R Iwa & o 3uged SaER) 39N, IIgiad §ae) 3
FTERTT P THIP 1Y THE Fe& AloT # 37 B |

4. e @ 3R Y o 3R 3T AR 91T A @ 500 Hiex & 19 ysH arol -8, THET
& Aa ¥ 3R Have T 3k saRwTeT yunfad s fivs & ael § v e [ar wataRor
3R g HAICT (39S 1S LHNEED PHaT ) g} faftad Y@ wRera aderr & wreaw |
(39 X Y THINIME PHaT M) SARYIS, Eam3i, Tz ¥R 3 3R |99 3@ uRad=
@Y e # ¥ ge shinRa 2 |

5. 39 SRRET § YEIEE & 3TAIaT DS [GBIeHs Hridweny U &t # srfud 9 & 3
Hoe 3@ 3R o o SIR BN & IS 3rar 500 AT 37maT 100 Hek S A & | R
wHer, snfearfaal & smarita gfe fom agemi & smar o wfie €, o & =it
e fovan srem afd sTarity $ETsal e @1 ¥ g o 3R Rerd & | desenfaa yersH
RIMIT G o T §H18a1 DI AT &I F&H B |

6. W Higper wed {5 sm=aRRes wedh uit enfiier &, @ watga a=ran sem, e 3 wedh
i fauar ¥ anfadT, HUR, ga19, TEd, FIA S & 3914t & fore o 3o |

7. vala gward Steexit 1 fafvaa fosan smem 3R 39 fFmior 3o &9 sreran Reee! o fsar
e S HEIE) ae) &3 & 9T 8 |

8. WisEr 3R u wHw, wfde & 3k s wrdsife gfaent (star vt @ ergaR) STt
Fftre e § I $dco! /), 3% 9 dR R [RMAT &3 § wafia fosr smem
fodryaR 3 &t 7 3rerar JRfEa & A |
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i}

b §
!

9. Rl P oG Bl AR vATE Ita-2iies R awatd, gai, Fnta g Afva foe sme sik
3 FdeANe JR& U fhe s |

10. EHIPd B9 TE Y§Y i iR ImERisRas danfe faftr w senRa gkt s wanfera
féraRoT & SgATe 9 B, o Sugad adiy qRen gl ot mior bR e & SR
g |

11, Tee] () o gRen o st 3R 37 o fawmita sriwem srfua @ @ |

12. 30 & &, 3N 91¢ B 3@ARN § yPhid JaAS &, 3¢ Sigd fvar smem 3R @
IERWTA favan Sem 3rerar 39 §rogHa fasan e, S snfsat e g sreraT 3ugad
3uTat & SRIE 8N |

13. E17 g g 1 RieiRer fove SRR wewm I3t @ v wigd wiee S
TRT RAERATT Ao & a8 J D1 ghoaer 78 8 |

14, () AT § 3UGF AP TEIT B (w01 ATt & &, faRiva TR wg o 9
ae e 15 Wex Tevrs W 3mh) 3fHa & |

i Iofeas Frafor g, S &, ®IFEg 99 3de @1 3ifirsa fean se ik 3uam
fearsme |

i. s At 3R ag, A Be oiew 3R = e O arnh 5= 9 J o
S |

15. IR-ywRmE Forf Wa & @ e smem fRvex arg, 9@k 3R saRwer s, &
STRITHROT, ST6T G: TeH0T 3R TIFRT IeATaT Y SIS B WR T feram Syrem |

16. wwﬁﬁﬁm@%mﬁﬁmﬁmm%mmaﬁiaﬁm
3R 3UeT 7 IEd I TSI PHIPpd GId THE JaY Ao A FHfa &t e |

17. 39 et & fere St arpferas 3T & wRor favenfa & e &, 3e) gA: e 3R fawem=
& fore vl Qru g gae s # Savads graen fe S |

18. THIGd SIU TIE T Ao 31K IMER3RETs A anard) & sienfa &t o enfire fosar som
3R wrat famr & fore avsen daw &t st |

19. RfEr o=, w_féa o=, T S 3R SaRUAl & dgd a3 Y S g (IRe)
siferferam, 1980 (1980 @1 69) & ianfe 3reraT o= 3ig (Wxeo) iferferam, 1972 (1972 &7 55)
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3R gafaRor (gRem) siféfm, 1986 (1986 @7 29) & ded SHERIf Rféa &t & siafa
13 AT Sriwa i 8 fie sie |

20. RIFIY TSI & AR el 31eraT 3aERTHT, ﬁﬁma%ﬁwﬁ%mvﬂsgaﬁ o
foreenfira =7 oo smeam |

21, A5 WaHl 31T §FaTa) aiat ot R, f5 g: Fwfor off enfe &, & dee # e s
et 1 3 8 |

22, 3r3nseAd) 3R SEMEIRSE 1:25,000 & WHTTs us WG Fivs & fore 31k 1:10,000
37TaT BEEE el G&H TG i+ o fore A fave e |

23. Fod SARHICT g+ qataxoT 3R & Herar g1 ftrga aif¥ra<or gy ferfea @< smet)

sl

Yeiferan @ xETae Sarel B gAY e wosRor (3 A AR 31s(@) 3R s e
qiRRIfee waeTeie &l o B sfia &

(i)
(i)
(i)
(iv)
(v)
(vi)
(vii)
(viii)

(ix)

(x)
(xii)
(il

(xiv)

S A ;
forferamrgs dgiform
Hex e

BT 3T

o e 2d wKid:
Tefaawrgs ARe i

I 9 IRl & JeUTeT 8 He A |
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| A e E

sl

IR 3R AR I/ srdsndend & FHuilRa &5 & ac RO/ deat &
fa@r # vafaRor vd o= HAe & yalgata & are Sl srrar aifat & o deeh
e |

|, defrat / antrat & srend frama g vadRiieis-ll 3R il & frefRa st & varaxor éa

e TR L DL IR L R tAde 4 ¥

o ATy o) Ry 3 T o R/ Bt $ Ffor Rreifiea aRRerfirdl @ wafa

YRS S¥1ad o7 SARHTET I & 4fF 89 IR 200 Hiex & fiaR a1 & e
& 9 fosst Y g @t fomfor ard 981 & |

yeanfad Fmfor Sose 19T 31T I SR @1 200 A S W AYE &L IR
femam smem |

fiait ol & TRt 3R dtelf 3R SiceR art gRT AeRdar) & i ot srafy
O R A T FHH 2 T35 SRoT Al o T R a9 ofw § o8
AU T & |

3 & SIeil B gHAA 8 T T ;

T gfaensti & fore, e dike, A2 uRe 3R @ ORe & sifaRad e o yeR &
wITg f7rmfoT 3 SrgAfer A 8n |

dgam & fmior & sl & smaR ) & 5 ot & 5 wsa g s
JIEHROT | 39 a9 & SR YO U3 g o) ann i femfor 3w dm §
YA Siel & e HaTE Y YHITad 81 o |

T Y ST Rl 39 §HR & G 00T SR &) ¥ Uge be
WREHR g1 IR fo5d) T feen-fFdent o wesf o |

ey e W& a7 ¥ Wik WY gugey & o & foe el ot yer & Fmfor
@t 3rgafd AE &, ol y-agvs @1 e ot g8 wm o enfier & s e
e &3 o afentd snar &, & o e o a1 S |

Y-gU8 BT PoT S4TGB 0.4 BaCIR A HH 8! 811 T Jo Fet Al (FAR)
T &I THT &7 4-TUS & T IMBR & 33 yfererd F rferes T S wanfee srarfq
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HIXA <hT TSTH @ QYR 81

41 Gl 1—11

@

(®)

TR e $USad 0.33 9 3iftres el 8 wnfee | gen &7 Fwao e 3R 3fua
gewaferal < remfee 8 ;

FFwToT ST 31T91-UTRT & RITGHT 0 I IR DT et &b 35T 8N
forfor et & B & T ST 9 e | g 98 an 7 & 99 ¥ S (R @

T T 3Gh FUR P TA) BT R0 T8 80

YT ST B Iod SAR X@T H 200 A, & A § T foran IR ; 200-500 F.&6 =
H BRIRTST 4571 §1E D et 3 forn s wdar e ;

I SR @ & 500 W, B A F T B G, THIA BT AT T D @ET
e fafcgn o gframe, W g @ BgaR AT &l g

oS & ¥ Fraa Jaare, or B, o A et % WK 3R B T
@ Few WIferaRvr gR1 afaRon (GRam) sftfam, 1986 & T8 T SRR
yguoT 2301 918 gRT §9 T WHa! b IR &N

3ATEl G O BIR ¥ IUAR 2 NITID JARIU AT B S IR
TR 3HATE AT O HaR DI Tl H I1 d¢ TR bl a1 BIgT T IT; T 39
a1 I GT¥ad BT 8N Pl Al ISR/ HTRT TGE AT TR BIST T8 ST |

TR I TR ¢l @l Ugd B Al o &g fheal & diea/dra Rt & #eg on
X B 20 A B IS BT 3R 8 Anfee | fomet o Rl # et sieRer 500
1 BH & g a

ofe oRaisr § a9 4y @ s et & fow wnfda foear s & @ &=
(FxeqoT) Jrf&fraw, 1980 & d&d, TERld U BT 39 8N | 39 e1al he
q 15T BIEAT B A 814 aTelt [ STaeadan3ii df aRarer g=y gof fasan smamm:;

]Ta/deentad Fae & gde fam I srgafe g a=e @nt |

TRRIf® ddaeie &t (3R b aaw uids, dya, @an R, #eforat & 5=
g e @1 &, g=Iod Taiar aon O 3y &7 fore $haRTsy TRebR/bgehe
geer gRT JMERgfar fopan wan &) wqgac Refe /deat o Fmfor & sty =&
& |

********
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NOTIFICATION
New Delhi, the 6th January, 2011

$.0.20(E). - WHEREAS the Central Government vide its notification number S.0.114(E),
dated the 19™ February, 1991, (hereinafter referred to as the said notification), declared Coastal
Regulation Zone and imposed certain restrictions on the setting up and expansion of industries,
operations and processes in the said Zones for its protection.;

AND WHEREAS, the Central Government, issues a separate notification for the
environmental management of Andaman and Nicobar (hereinafter referred to as the AandN) and
Lakshadweeg and for this purpose a preliminary Notification was published vide number 2291(E),
dated the 15" September, 2010 under sub-section (1) and clause (v) of sub section (2) of section 3 of
the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986 and in supersession of the notification of the Government of
India in the Ministry of Environment and Forests (hereinafter referred to as the MoEF), number
S.0.114(E), dated the 19" February, 1991, in so for as it relate to the AandN and the Lakshadweep
Islands.;

AND WHEREAS, copies of the said Gazette were made available to the public on 25™
February, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the poweis conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
- Government, with a view of providing livelihood security to the local communities including the
" fisherfolk and tribals, promote conservation and protection of Islands unique. environment and its
marine area and to promote development through sustainable integrated management plan based on
scientific principles taking into account the vulnerability of the coast to natural hazards, hereby
declare the coastal stretches of Middle Andaman, North Andaman, South Andaman and Greater
Nicobar and entire area of the other islands of Andaman and Nicobar and the Lakshadweep and their
water area upto territorial water limit as the Islands Protection Zone (hereinafter referred to as the
IPZ) and restricts the areas from the setting up and expansion of any industry, operations or
processes and manufacture or handling or storage or disposal of hazardous substances as specified in
the Hazardous Substances (Handling, Management and Transboundary Movement) Rules, 2009,
except in the manner provided in the Island Coastal Regulation Zone (hereinafter referred to as the
ICRZ) and Integrated Islands Management Plans (hereinafter referred to as the IIMPs).;

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19" February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as Island Protection Zone and imposes with effect from the
date of the notification the following restrictions on the setting up and expansion of industries,
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operations or processes,-

. Environmental management for the Islands of Andaman and Nicobar (hereinafter referred to as
the AandN) and Lakshadweep shall be managed as follows:-

A. the entire island of AandN other than the four islands mentioned in sub-para B below shall be
managed as per [IMPs;

B. In view of the large geographical area of the islands of Middle Andaman, North Andaman,
South Andaman and Greater Nicobar, these islands shall be managed as per the Island Coastal
Regulation Zone (hereinafter referred to as the ICRZ).

II. The Islands of AandN and Lakshadweep other than the four mentioned in sub-para B and
Lakshadweep shall be managed based on the [IMPs which will be prepared as per the following
guidelines, namely:-

(a) Preparation of Integrated Islands Management Plan,-

M

)

€)

4

%)

(6)

)
(8)

©)

the AandN Administration shall, within a period of one year from the date of this
notification, for the purpose of integrated sustainable development of the AandN Islands
Protection Zone, prepare the IIMPs, interalia, specifying therein the areas indicating all the
existing and the proposed developments, conservation and preservation schemes, dwelling
units including infrastructure projects such as, schools, markets, hospitals, public facilities,
and the like; '

the Lakshadweep Islands Administration shall, within a period of one year from the date of
this notification, for the purpose of integrated sustainable development of the Lakshadweep
Islands Protection Zone, prepare the IIMPs, interalia, specifying therein the areas
indicating all the existing and the proposed developments, conservation and preservation
schemes, dwelling units including infrastructure projects such as, schools, markets,
hospitals, public facilities, and the like;

the Islands Administration may, if it consider necessary, take the help of research
institutions having experience and specialisation in coastal resource management in the
preparation of IIMPs taking into account the guidelines specified in Annexure-1 to this
notification.

all activities in the Islands and the aquatic areas shall be regulated by the AandN
Administration or the Lakshadweep Islands Administration, as the case may be, on the
basis of [IMPs;

the developmental activities in the Islands shall be included in the IIMPs in accordance
with rules, regulations and building bye-laws of local town and country planning for the
time being in force in the Islands;

the requirements of the Ministry of Defence. if any. shall be incorporated in the [IMPs «and
all defence related projects shall be assessed by 4 Committee consisting of the Secretar: 0
the MokF. Secretary in the Ministry of Defence and the Chief Seeretaries of the Aand™
Islands Administration. or as the case may »o iz sishadweep Islands Ads iaistration:

the HIMPs shall be prepared separately for cach island. and. as may he requared from time to
time:

ecologically sensitive areas as specified in item (a) of sub-paragraph (B) of paragraph 1 to

this notification shall be taken into consideration while preparing the IMP: N
Provided that if those areas are included in the National Parks or S cuaries notified under
the provisions of the Wildlife (Protection) Act, 1972 (53 of 1072) shall separately
mentioned in the plan and be regulated in accordance with the provisions of that Act.

the activities permitted in the IIMP shall also be undertaken in accordance With€lic Forest
(Conservation) Act, 1980 (69 of 1980), the Wild Life (Protection) Act. 1972 (33 0f 1972),
the Environment (Protection) Act, 1986 (29 of 1986) and the rules or notifications made or
issued thereunder and after taking into consideration the Lnvironment Impact Assessment.
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done under the provisions of the notification of the Government of India in the MoEF
number S.0.1533(E), dated the 14" September, 2006;

(10) (a) the Island Administrations, after preparing the [IMPs shall widely publicise the plan
and invite suggestions from the public and other stakeholders within a period of thirty days
from the date of publication of the plans;

(b) the plans shall be published by publishing it in atleast two newspapers and website of the
Administration;

(c) the hard copy of the plan shall be made available to the public at the office of the
Chairman and Member Secretary of the Union territory Coastal Zone Management
Authorities (hereinafter referred to as the CZMAs), District Collector’s Office and Office
of the Pollution Control Committee;

(d) on receipt of the comments, the Island Administration shall make necessary changes in
the plans and submit to Central Government in the MoEF for its consideration and

~ approval;

(e) the Union territory CZMA and the National Coastal Zone Management Authority shall
be responsible to address and dispose off any grievance arising out of preparation of the
plan. '

(11) the Central Government in the MoEF, after receipt of the IIMPs, shal , after examining the
plan if it is satisfied, approve within a period of sixty days from the da e of its receipt;

(12) all the activities under the IIMP shall be regulated in accordance with such Plan by the
concerned authorities in the Islands.

[1I. The islands of Middle Andaman, North Andaman, South Andaman and Greater Nicobar shall be

- W e §

managed based on ICRZ have the following jurisdiction, namely:-

A. (i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea front;

(ii) ICRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is-to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall- be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the ICRZ Plan.

Explanation.- For the purposes of this item the expression tidal influenced water bodies means
the water bodies influenced by tidal effects from sea, in the bays, estuaries, rivers, creeks,
backwaters and lagoons.

(iii) land area between HTL and Low Tide Line (hereinafter referred to as the LLTL) which
will be termed as the intertidal zone;

(iv) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side of
the bank, of tidal influenced water bodies.

B. The coastal areas of the four islands shall be classified as follows, namely:-

1. (a) ICRZ-1,- The areas that are ecologically sensitive and the geomorphological features
which play a role in the maintaining the integrity of the coast,-
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(i) mangroves;

(i) coral reefs;

(iii) sand Beaches and Sand Dunes;

(iv) mudflats;

(v) protected areas under the Wild Life (Protection) Act, 1972 (53 of 1972), the Forest
(Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29 of
1986);

(vi) salt Marshes;

(vii) turtle nesting grounds;

(viii) horse shoe crabs habitats;

(ix) sea grass beds;

(x) seaweed beds;

(xi) nesting grounds of birds;

(xii) fishing villages and areas of traditional rights.

(b) The area between Low Tide Line and High Tide Line; and

2. ICRZ-I1,- The areas that have been developed upto or close to the shoreline.

Explanation.- The expression “developed area” is referred to as that area within the
existing municipal limits or in other existing legally designated urban areas which
are substantially built-up and has been provided with drainage and approach roads and
other infrastructural facilities, such as water supply and sewerage mains;

3. ICRZ-IIL-

Areas that are relatively undisturbed and those do not belong to either Category- B(i)(a)
and (b) above which include coastal zone in the rural areas (developed and undeveloped) and
also areas within municipal limits or in other legally designated urban areas, which are not
substantially built up.

4. ICRZ-IV,-

(i) the water area from the Low Tide Line to twelve nautical miles on the seaward side;

(i) shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

C. Preparation of ICRZ Plans,-

(i) the MoEF will get the ICRZ plans prepared through the AandN Administration for
the four islands. The ICRZ will be prepared by engaging reputed and experienced scientific
institution(s) or agencies including the National Centre for Sustainable Coastal
Management (NCSCM) of MoEF and in consultation with the concerned
stakeholders;

(ii) the hazard line shall be mapped by MoEF through Sol all along the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea
level rise and shoreline changes;

(iii) for the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries;

(iv) mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning -
and 1:10,000 scale or cadastral scale for micro level mapping. The hazard line shall be taken
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into consideration while preparing the land use plan of the coastal areas;

(v)the AandN Administration will prepare within a period of twenty four months from
the date of issue this notification, draft ICRZ Plans in 1:25,000 scale map
identifying and classifying the ICRZ-I, II, IIT and IV involving public consultation;

(vii) the draft ICRZ Plans shall be submitted by the Union territory Administration to the
AandN CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the EIA notification, 2006;

(viii) the AandN CZMA shall submit the draft ICRZ Plans to MoEF alongwith its
recommendations on ICRZ Plans within a period of six months after incorporating the
suggestions and objections received from the stakeholders;

(ix)MOEF shall thereafter consider and approve the ICRZ Plans within a period of four
months from the date of receipt of the ICRZ Plans complete in all respects;

(x) all developmental activities listed in this notification shall be regulated by the Union
territory Administration, the local authority or the concerned AandN CZMA within the
framework of such approved ICRZ Plans as the case may be in accordance with
provisions of this notification;

(xi) the ICRZ Plans shall not normally be revised before a period of five years after which,
the concerned Union territory Administration may consider undertaking revision of the maps
following the above procedures.

D. Norms for regulation of activities permissible under this notification in the four islands,-
1. (i) ICRZ-L,-
(a) no new construction shall be permitted in ICRZ-I except,-

(i) projects relating to Department of Atomic Energy;

(ii) pipelines, conveying systems including transmission lines;

(iii) facilities that are essential for activities permissible under ICRZ-I;

(iv) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(v) construction of trans island sea link and without affecting the tidal flow of water,
between LTL and HTL.

(b) Areas between LTL and HTL which are not ecologically sensitive and important
necessary safety measures will be incorporated while permitting the following, namely:-

(i) exploration and extraction of natural gas;

(ii) construction of dwelling unit of fisherfolk dispensaries, schools, public
rainshelter, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants living within the biosphere
reserves and fishing villages and areas of traditional rights after obtaining approval from
AandN CZMA,;

(iii) necessary safety measure shall be incorporated while permitting such developmental
activities in the area falling in the hazard zone;

(iv) desalination plants;

(v) storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports;

2. ICRZ-IL-
(i) buildings shall be permitted only on the landward side of the existing road, or on the

landward side of existing authorized structures;
(i) buildings permitted on the landward side of the existing and proposed roads or
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existing authorized structures shall be subject to the existing local town and country
planning regulations including the ‘existing’ norms of Floor Space Index (hereinafter
referred to as the FSI) or Floor Area Ratio (hereinafter referred to as the FAR):

Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(ii) reconstruction of authorized building to be permitted subject with the existing FSI or FAR
Norms and without change in present use.

3. ICRZ-1IL,-

(a) area upto 200mts from HTL on the landward side in case of seafront and 100mts along
tidal influenced water bodies or width of the creek whichever is less is to be earmarked as
“No Development Zone (hereinafter referred to as the NDZ)”,- :

(i) the NDZ shall not be applicable in such area falling within any notified port limits;

(ii) No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing FSI, existing plinth
area and existing density and for permissible activities under the notification including
facilities essential for activities; construction or reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the Union territory Administration in consultation with the traditional coastal
communities including fisherfolk and incorporating the necessary disaster management
provision, sanitation and recommended by the concerned Union territory CZMA to
NCZMA for approval by MoEF;.

(iii) however, the following activities may be permitted in NDZ,-

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry.

(b) projects relating to Department of Atomic Energy;

(c) mining of rare minerals;

(d) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-1I;

(e) facilities for regasification of liquefied natural gas;

(f) facilities for generating power by non conventional energy sources;

(g) facilities for desalination plants and associated facilities;

(h) weather radars;

(i) construction of dispensaries, schools, public rain shelter, comnmunity toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by AandN CZMA;

() construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Committee;

(k) facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(1) airstrips and associated facilities.

(b) Area between 200mts to 500mts,-

The following activities may be permissible in the above areas;
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(i) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II; .
(ii) development of vacant plot in designated areas for construction of hotels or beach

resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-III;

(iii) facilities for regasification of liquefied natural gas;
(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports; _
(v) facilities for desalination plants and associated facilities;
(vi) facilities for generating power by non-conventional energy sources;
(vit) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages, building permission
for such construction or reconstruction will be subject to local town and country planning

rules with overall height of construction not exceeding 9mts with two floors (ground + one
floor);

(viii) airstrips and associated facilities.

4. In ICRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies shall be regulated
including ports and harbours and foreshore developmental activities except for traditional
fishing and related activities undertaken by local communities as follows, namely:-

(a)no untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped and a
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakeholders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(c) there shall be no restriction on the traditional fishing and allied activities undertaken by
local communities.

§'.. Period for which ICRZ and IIMPs shall be valid,-

(i) the ICRZ and IIMPs shall be valid for a period of five years and the next IIMP shall be
prepared within a period of six months before the date of expiry of the Plan:
Provided that the Andaman ‘and Nicobar Islands Administration or, as the case may be, the
Lakshadweep Islands Administration, may review the plan at anytime as may be required.

(ii) the Coastal Zone Management Plans already approved under CRZ notification, 1991
shall be valid for a period of twenty four months unless the aforesaid period is
extended by MoEF by a specific notification subject to such terms and conditions as
may be specified therein.

6 . Enforcement and monitoring of this notification,-

(a) for the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, Union territory
Administration, NCZMA and Union territory CZMAs;

(b) The composition, tenure and mandate of NCZMA and UT CZMAs have already been
notified by MoEF in terms of Orders of Hon’ble Supreme Court in Writ Petition 664 of
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(c) the Union territory CZMAs shall primarily be responsible for enforcing and monitoring
of this notification and to assist in this task, the the Union territory shall constitute district
level Committees under the Chairmanship of the District Magistrate concerned contain’ng
atleast three representatives of local traditional coastal commumtles including from
fisherfolk.

(d) the dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

F:.. The following activities shall be prohibited in the islands of AandN and Lakshadweep:-

(i) destruction of corals;

(ii) mining of sand from in and around coral areas, nesting and breeding grounds of endemic and
endangered species;

(iii)construction of shore protection works (hard constructions) on the seaward side of the corals,
mangroves; '

(iv)disposal of untreated sewage or effluents;

(v) disposal of solid wastes including fly ash, industrial waste, medical waste, non-biodegradable
waste, and the like;

(vi) red category of industries (as prohibited under the Environment (Protection) Act, 1986 (29 of
1986) or the Air (Prevention and Control of Pollution) Act, 1981 or the Water

(Prevention and Control of Pollution) Act, 1974, as the case may be) within ten kilometres
from ecologically sensitive areas;

(vii) setting up of new industries and expansion of existing industries except,-
(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: For the purposes of this item the expression “foreshore facilities” means
those activities permissible under this notification and they require waterfront for their
operations such as ports and harbours, jetties, quays, wharves, erosion control measures,

breakwaters, pipelines, lighthouses, navigational safety facilities, coastal plice stations
and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generatmg power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as ecologically sensitive area under
this notification based on an impact assessment study including social impacts.;

(d) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(viii) manufacture or handling oil storage or disposal of hazardous substance as specified
in the notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the

28'(h July 1989, S.0.No.966(E), dated the 27th November, 1989 and GSR 1037 (E), d=ted
the 5th December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;
41 GIIN1—12
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(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II appended to this notification and facilities for regasification of
Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas not classified
as ICRZ-I(a) and other identified ecologically sensitive areas subject to
implementation of safety regulations including guidelines issued by the Oil Industry
Safety Directorate in the Ministry of Petroleum and Natural Gas and guidelines
issued by MoEF and subject to further terms and conditions for implementation of
ameliorative and restorative measures in relation to environment as may be stipulated
by in MoEF: B

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in
the areas not classified as ICRZ-I and identified ecologically sensitive areas under the
Wildlife (Protection) Act, 1972 and Forest (Conservation) Act, 1980 and Environment
(Protection) Act, 1986 .

(ix) setting up and expansion of fish processing units including warehousing except
hatchery and natural fish drying in permitted areas;

(x) land reclamation, bunding or disturbing the natural course of seawater except those,-

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink,
road on stilts, and such as meant for defence and security purpose and for other
facilities that are essential for activities permissible under the notification;

(b) measures for control of erosion, based on scientific including Environmental Impact
Assessment (hereinafter referred to as the EIA) studies;

(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structures for prevention of salinity ingress and freshwater recharge
based on carried out by any agency to be specified by MoEF;

(xi) setting up and expansion of units or mechanism for disposal of wastes and effluents
except facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water

(Prevention and Conrrol of Pollution) Act, 1974 (6 of 1974); '

(b) storm water drains and ancillary structures for pumping;

(c) treatme:  of waste and effluents arising from hotels, beach resorts and human
settlen ..i1s located in ICRZ areas other than ICRZ-I and disposal of treated wastes and
effluents;

(xii) discharge ~f untrested waste and effluents from industries, cities or towns and other
human setitements and the concerned authorities shall implement schemes for
phasing out existing discharge of this: nature, if any, within a time period not exceeding
two years from the date of issue of this notification;

(xiii) dumping cf city or town wastes including construction debris, industrial solid wastes,
fly ash for the purpose of land filling and the like and the concerned authority shall
implement schemes for phasing <ui any existing practice, if any, shall be phased out
within a period of one year from date of commencement of this notification.
Note:-The MoEF will issuc a separate irstruction to the Union territory Administration in
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respect of preparation of Action Plans and their implementation as also monitoring
including the time schedule thereof, in respect of sub-paras (iv) and (v).

(xiv) port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MOoEF based on scientific studies and in consultation with the Union territory
Administration;

(xv) reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities;

(xvi) mining of sand, rocks and other sub-strata materials except,- (a) those rare minerals not
available outside the ICRZ area,

(b) exploration and exploitation nf il and Natural Gas;

(xvii) drawl of groundwater and construction related thereto, within 200mts of. HTL; except
the following, namely:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) in the areca between 200mts-500mts zone the drawal of groundwater shall be
permitted only when done manually through ordinary wells for drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the
Union territory Administration in the areas affected by sea water intrusion.

(xviii) construction activities in ecologically sensitive areas except those specified in this
notification;

(xix) dressing or altering the sand dunes, hills, natural features including landscape changes
for beautification, recreation and other such purpose;

(xx) facilities required for patrolling and vigilance activities of marine/coastal police stations.

Validity of the clearances issued under this notification for projects - The clearance accorded

to the projects under this notification shall be valid for the period of five years from the date of
issue of the clearance for commencement of construction and operation.

Applicability EIA notification, 2006 or any other notification — The developmental projects

attracting Environmental Impact Assessment or the Forest (Conservation) Act, 1980 (69 of 1980),
the Wildlife (Protection) Act, 1972 (52 of 1972) shall be considered in accordance with the
provisions made thereunder and prior approval obtained from the competent Authority before
making any recommendations.

The activities which are not listed in the IIMPs above shall be referred to the MoEF, through

the concerned Union territory Administration for decision.

"FNo. 12-3 2008-1TA-HTH
J.MUOMAUSKAR, AddL Seev.
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Annexure-I

GUIDELINES FOR PREPARATION OF INTEGRATED ISLANDS MANAGEMENT PLAN

10.

1.

12.

13.

14.

15.

16.

AND ISLAND COASTAL REGULATION ZONE

. The entire island including the aquatic area shall be considered for the Integrated Island

Management Plan, while for ICRZ the jurisdiction shall be as indicated at para III(A).

Integrated Island Management Plans shall be prepared indicating therein all present and future
developments, conservation and preservation schemes with a time frame of ten years.

The Integrated Island Management Plan and ICRZ shall address vulnerability to human life and
property based on elevation, geomorphology, sea level trends and horizontal line displacement
and indicate suitable areas that are safe for locating dwelling units, infrastructure, and the like,
and appropriate safeguards measures to protect the life and property of the local communities,
infrastructure from natural hazards shall be indicated in the Integrated Islands Management Plan.

. The land area falling between the hazard line and 500mts from HTL on the landward

side, in case of seafront and between the hazard line and 100mts line in case of tidal influenced
water body the word ‘hazard line’ denotes the line demarcated by Ministry of Environment and
Forests (hereinafter referred to as the MoEF) through the Survey of India (hereinafter referred to
as the Sol) taking into account tides, waves, sea level rise and shoreline changes.

. No developmental activities other than those listed in this Notification shall be permitted in the

areas between the hazard line and 500mts or 100mts or width of the creek on the landward side.

The dwelling unit of the local communities, tribals including that of the fishers will not be

relocated if the dwelling units are located on the seaward side of the hazard line. The Union

territory Administration will provide necessary safeguards from natural disaster to such dwelling

units of local communities.

All the existing roads including the internal roads shall be strengthened, as these roads shall serve

for the purpose of livelihood, communication, rescue, relief and evacuation measures during

natural hazards.

Adequate cyclone shelters shall be earmarked and constructed on elevated areas or on stilts

adjacent to populated areas.

The existing and as well new schools, market areas and other public facilities (excluding public

toilets) where large number of public congregate, shall normally be located on safe areas

preferably in elevated areas or protected areas.

Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves

shall be planted and other soft protection measures.

The Integrated Islands Management Plan and ICRZ shall be based on scientific methodology and

with the approval of the concerned authorities, including the appropriate coastal protection

structures be constructed in accordance with such Plan.

The beaches shall be protected and no developmental activities shall be permitted therein.

Sand dunes, being natural barrier in the event of flooding, shall be conserved and maintained or

regenerated by planting shrubs or through appropriate measures.

There shall be no restriction with regard to traditional fishing by local communities including

installation of fish aggregating devices as recommended by the Islands Administrations.

(a) The mining of construction material, especially sand from deep sea bed (beyond fifteen

meters depth), after undertaking proper scientific studies may be permitted in the Plan;

i. the alternative construction material, such as, bamboo, local forest products may be identified
and used;

ii. the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the
mainland.

Empbhasis shall be given to use of non-conventional energy resources especially, wind, solar and

tidal energy, desalination, water recycling, and use of local products.

Early warning system shall be provided for cyclone, tsunami, and the like, and a evacuation and

relief measure plan ir. case of disasters shall be built into the Integrated Islands Management

Plan.
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17. Necessary provision shall be made in the Integrated Islands Management Plan for relocation and
rehabilitation of people displaced due to natural disasters.

18. Integrated Islands Management Plan and ICRZ shall also include the areas under habitation and
make plan for future development.

19. No developmental activities shall be permitted in the area under reserve forests, protected forests,
national parks and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980)
or the Wild Life Protection Act, 1972 (53 of 1972) and the areas protected under the
Environment (Protection) Act, 1986 (29 of 1986).

20. The dwelling units or infrastructure of local communities as are existing at the time of
preparation of Plan shall not be displaced.

21. Repair of existing buildings or-infrastructure including reconstruction activities shall be allowed.

22. TIMP and ICRZ shall be prepared in 1:25,000 scale map for macro level planning and 1:10,000 or
cadastral scale for micro level planning.

23. The High Tide Line will be got demarcated by one of the agencies authorized by Ministry of
Environment and Forests.

*kkk
Annexure-II

List of petroleum and chemical products permitted for storage except in ICRZ-1(a) and other
identified ecologically sensitive areas ,

(i) Crude oil;

(ii) Liquefied Petroleum Gas;
(iii) Motor spirit;

(iv) Kerosene;

(V) Aviation fuel;

(vi) High speed diesel;

(vii) Lubricating oil;

(viii) Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha;

(xii) Furnace oil;

(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

% %k %k k
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Annexure-111

Guidelines for development of beach resorts or hotels in the designated areas of ICRZ-III and
ICRZ-II/IIMPs for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

I. Construction of beach resorts or hotels with prior-approval of MoEF in designated areas of ICRZ-
IT and III for occupation of tourist or visitors shall be subject to the following conditions,
namely:-

(a). The project proponent shall not undertake any construction within 200 metres in the
landward side of High Tide Line and within the area between Low Tide Line and High Tide
Line;

(b). The proposed constructions shall be beyond the hazard line or 200mts from the High Tide
Line whichever is more;

(c).live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

(d).no flattening of sand dunes shall be carried out;

(e).no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

(f). Construction of basement may be allowed subject to the condition that no objection
certificate is obtained from the Union territory Ground Water Authority to the effect that
such construction will not adversely affect free flow of groundwater in that area;

(g).the Union territory Ground Water Authority shall take into consideration the guidelines
issued by Central Government before granting such no objection certificate;

(h).though no construction is allowed in the no development zone for the purposes of calculation
of Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;

(1). the total plot size shall not be less than 0.4 hectares and the total covered area on all floors
shall not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33
and the open area shall be suitably landscaped with appropriate vegetal cover;

(§). the construction shall be consistent with the surrounding landscape and local architectural
style;

(k).the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres
and the construction shall not be more than two floors (ground floor plus one upper floor);

(). groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or Union territory
Ground Water Board;

(m). extraction of sand, leveling or digging of sandy stretches except for structural
foundation of building, swimming pool shall not be permitted within 500metres of the High
Tide Line;

(n).the quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including
the Central Pollution Control Board or Union territory Pollution Control Committee and
under the Environment (Protection) Act, 1986;
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"(0).necessary arrangements for the treatment of the effluents and solid wastes must be made and
it must be ensured that the untreated effluents and solid wastes are not discharged into the
water or on the beach; and no effluent or solid waste shall be discharged on the beach;

(p).to allow public access to the beach, atleast a gap of 20metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500metres
apart; and

(q).if the project involves diversion of forestland for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other
Central and Union territory laws as applicable to the project shall be met with; and

(r). approval of the Union territory Tourism Department shall be obtained.

II. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central
or Union territories) construction of beach resorts or hotels shall not be permitted

*kokk

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications. Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6" January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.O. 19(E), dated the 6" January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
procedures and made available to various coastal States and Union territories.

(i) CRZ shall apply to the land area between HTL to 50 meters or width of the creek, whichever
is less on the landward side along the tidal influenced water bodies that are connected to the
sea and the distance upto which development along such tidal influenced water bodies is to
be regulated shall be governed by the distance upto which the tidal effects are experienced
which shall be determined based on salinity concentration of five parts per thousand (ppt)
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measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

(iii)  The “intertidal zone” means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

(iv) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

2.0 Classification of CRZ. — For the purpose of conserving and protecting the coastal areas
and marine waters, the CRZ area shall be classified as follows, namely: -

2.1 CRZ-I areas are environmentally most critical and are further classified as under:
211 CRz-l A:

(@) CRZ-1 A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ-I
A);

ii) Corals and coral reefs;
iii) Sand dunes;
iv) Biologically active mudflats;

—~ o~ o~ o~

v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29
0f 1986), including Biosphere Reserves;

vi) Salt marshes;

i
vii) Turtle nesting grounds;

viii) Horse shoe crabs’ habitats;
iX) Sea grass beds;

x) Nesting grounds of birds;

(
(
(
(
(
(

xi) Areas or structures of archaeological importance and heritage sites.

(b) A detailed environment management plan shall be formulated by the states and Union
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-l to this notification and integrated with the CZMP.

2.1.2 CRZ-IB:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute
the CRZ-I B.

395



78

32 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

22  CRZ-:

CRZ-IlI shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc.

23  CRz-:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-11, shall constitute CRZ-Ill, and CRZ-Ill shall be further classified into following categories: -

2.3.1 CRZ-ll A:

Such densely populated CRZ-11I areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-Ill A and in CRZ-Ill A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ2)’, provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ- B:

All other CRZ-III areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-IIl B and in CRZ-Ill B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)’.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ lll, shall also be earmarked as the NDZ in CRZ 1.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ-IV:

The CRZ- IV shall constitute the water area and shall be further classified as under:-
241 CRZ-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-IV A.

2.4.2 CRZ-IVB:

CRZ-1V B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Gujarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend on
coastal resources for their sustainable livelihood.

3.2 CRZ for inland Backwater islands and islands along the mainland coast.
3.3  CRZfalling within municipal limits of Greater Mumbai.
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific
CRZ categories viz. CRZ-I, II, Ill and 1V, shall be governed by the provisions of paragraph 5:-

(i)
(ii)

(xi)

Setting up of new industries and expansion of existing industries, operations or processes.

Manufacture or handling of oil, storage or disposal of hazardous substances as specified in
the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4™ April, 2016.

Setting up of new fish processing units.

Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this notification and executed with prior permission from the
competent authority.

Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements.

Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

Port and harbour projects in high eroding stretches of the coast.
Mining of sand, rocks and other sub-strata materials.
Dressing or altering of active sand dunes.

In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:
5.1.1. CRZ-lA:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-I A area, with following exceptions:-

Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

Construction of roads and roads on stilts, by way of reclamation in CRZ-I areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-I B - The inter tidal areas:

Activities shall be regulated or permissible in the CRZ-I B areas as under:-

(i) Land reclamation, bunding, etc. shall be permitted only for activities such as,-
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(xi)

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, etc;

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-1l to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mining
and Minerals (Development and Regulation) Act, 1957)(67 of 1957) occurring as such or in
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Research:
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(xiii)

(xiv)

(i)

(iv)

Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

CRZ-II:

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-11, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
thereafter examine various aspects like availability of public amenities, environmental
protection measures etc,. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-lil:

(i)
(ii)

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-1lI, in so far as applicable.
Regulation of activities in NDZ:
Following shall be permissible and regulated in the NDZ:-

(@) No construction shall be permitted within NDZ in CRZ IIl, except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

(b) Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

(c) Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

(d) Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Committee.

(e) Facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

(f)  Wherever there is a national or State highway passing through the NDZ of CRZ-IIl areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-lll, to this notification as applicable.

(g9) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-llI

areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
only subject to the tourism plan featuring in the approved CZMP as per this notification
subject to maintaining a minimum distance of 10 meters from HTL for setting up of such
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule to Mining and
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(i)

(v)

54

Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

Regulation of activities for CRZ-IIl areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or guidelines at
Annexure-Ill to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

(f) Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non-arable lands in CRZ-1ll areas with adequate
environmental safeguards.

CRZ-IV:

Activities shall be permitted and regulated in the CRZ IV areas as under:-

(i)
(ii)

Traditional fishing and allied activities undertaken by local communities.
Land reclamation, bunding, etc to be permitted only for activities such as.-

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including coast guard;
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(xiii)

(xiv)

(xv)

measures for control of erosion;

—_
o O
S~— =

maintenance and clearing of waterways, channels and ports;

@

measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.
Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
Facilities for discharging treated effluents into the water course.

Projects classified as strategic and defence related projects including coast guard coastal
security network.

Projects of department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number S.O. 1533(E), dated the 14™ September,
2006;
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MoEF&CC;

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

(i) All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6" January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

(i) The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

(iii) The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-IV to this notification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

(iv) The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

(v) The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

(vi) The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

7. CRZ clearance for permissible and regulated activities- Delegation:

(i) All permitted or regulated project activities attracting the provisions of this notification shall
be required to obtain CRZ clearance prior to their commencement.

(i) All development activities or projects in CRZ-1 and CRZ-1V areas, which are regulated or
permissible as per this notification, shall be dealt with by Ministry of Environment, Forest and
Climate Change for CRZ clearance, based on the recommendation of the concerned Coastal
Zone Management Authority.
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(i)

(iv)

(vi)

For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-Il and CRZ-1ll areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ —II and Ill, which also happen to be
traversing through CRZ-I or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.O. 1533(E), dated the 14" September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be

accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,
examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval.

Procedure for CRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report including marine and terrestrial
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14™ September, 2006) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 number S.O 1533(E),
dated 14" September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-1A-
lIl, dated the 14™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification.

(g9) The CRZ map normally covering 7 kilometre radius around the project site also indicating
the CRZ-I, Il, lll and IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or No Objection Certificate from the concerned State Pollution
Control Board or Union territory Pollution Control Committee for the projects involving
treated discharge of industrial effluents and sewage, and in case prior consent of
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(ii)

Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

The concerned Coastal Zone Management Authority shall examine the documents in clause
(i) above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(a) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14™ September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14" September,
2006, however, even for such Category ‘B’ projects located in CRZ-I or CRZ-IV areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-1 or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-1I or CRZ-Ill areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports
in respect of the stipulated terms and conditions of the environmental clearance in hard
and soft copies to the regulatory authority(s) concerned, on the 1% June and 31%
December of each calendar year and all such compliance reports submitted by the
project proponent shall be published in public domain and its copies shall be given to any
person on application to the concerned Coastal Zone Management Authority.
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(Vi)

(i)

10.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon’ble Court as also
the approved CZMP of the respective State Government or Union territory.

Enforcement of this notification:

For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon’ble Supreme Court in Writ Petition 664 of 1993;

The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;
(b) these are not sold or transferred to non-traditional coastal community.
Areas requiring special consideration:

10.1 Critically Vulnerable Coastal Areas (CVCASs):

(i)

For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the
views of coastal communities including fisher folk.

10.2 CRZ for inland backwater islands and islands along mainland coast:

(i)

All the inland islands in the coastal backwaters and islands along the mainland coast shall
also be covered under this notification.
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(i) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (lIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.0. 20(E), dated the 6" January, 2011, shall be formulated by respective States or
Union territory for all such islands and submitted to Ministry of Environment, Forest and
Climate Change and till the [IMPs are framed, provisions of this notification shall not apply
and the CZMP as per provisions of CRZ Notification 2011 number S.O. 19(E), dated the 6™
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-1l shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(ii) Construction of sewage treatment plants in CRZ-I area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-IA-111]
RITESH KUMAR SINGH, Jt. Secy.
Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, etc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1. General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(ii) The State Governments or Union territory Administrations through the authorised agencies
shall prepare CZMP as per the guidelines contained in this notification highlighting the
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMP.
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Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

1.1 Mangroves:
(i) Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(a) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(i) All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972).

(iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up
as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3  The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-

(i) Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.

(i) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(iii) The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantation or bio-shields with
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-
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(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(iii) Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

(i)  Turtle nesting grounds identified by the concerned State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i)  No activities shall be permitted in and around the turtle nesting ground including those
causing light and sound pollution except for those required for conservation and protection of
these sites.

(iii)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6 Horse shoe crabs habitats shall be protected and conserved as follows:-
(i)  The habitat identified shall be taken up for conservation and protection.

(i)  No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7 Sea grass beds shall be protected and conserved as follows:-
(i)  Identified sea grass beds shall be conserved and protected.

(i)  No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

(i) The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(i) Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9 Geo-morphologically Important Zones shall be protected and managed as follows:
(i)  Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic minerals with proper replenishment using the tailings or other suitable sand;

(d) no activities on the sand dunes shall be taken up that would lead to erosion/destruction
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with native flora;
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(f) the States or Union territory shall prepare management plans for the demarcated sand
dunes.

(i)  Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

(iv) Biologically active mudflats:
(a) Biologically active mudflats shall be identified by NCSCM in association with State
Governments or Union territory administrations.
(o)  The States or Union territories shall prepare management plans for such demarcated
biologically active mudflats.
1.10 Areas or structures of archaeological importance and heritage value sites:
(i)  State Archaeological agencies shall be responsible for conservation and protection of all

archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken
without changing the facade/plinth of such structures. Such structures could be considered
for use in accordance with the relevant norms after undertaking careful designing of the
interiors without changing the exterior architectural design of the structure.

*kkk

Annexure-ll

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRZ-I A

(i)  Crude oil;
(i)  Liquefied Petroleum Gas;
(i)~ Motor spirit;
(iv)  Kerosene;
(v)  Aviation fuel;
(vi)  High speed diesel;
(vii)  Lubricating oil;
(viii)  Butane;
(ix)  Propane;
(x)  Compressed Natural Gas;
(xi)  Naphtha;
(xii)  Furnace oil;
(xiii)  Low Sulphur Heavy Stock;
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(xiv)  Liquefied Natural Gas;
(xv)  Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid;
(xvii)  Mono ethylene glycol;
(xviii)  Paraxylene;
(xix)  Ethane;
(xx)  Butadine;
(xxi)  Methanol;
(xxii)  Caustic;
(xxiii)  Bitumen.
Annexure-lll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1.

CRZ-II

Construction of beach resorts or hotels in designated areas of CRZ-Il for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

(i

2.

construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

CRZ-lll

Construction of beach resorts and hotels in designated areas of CRZ- Il for occupation of tourists or
visitors shall be subject to the following conditions, namely: -
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(vi)

(Vi)

(viii)

(i)

(xiii)

live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of
goal posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local
architectural style;

the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line;

the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

If the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
(such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habitats and such other area as may be notified by the Central Government or State
Government or Union territory administrations).

*kkk
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ANNEXURE -IV

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

1.

Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SOI) taking into account the
extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOl has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

Preparation of CZM Maps:

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:
25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(i) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by
any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-1A-1ll dated the 14" March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv) HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(V) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

Local level CZM Maps:

(i) Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (vilage) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(iii) HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.
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5.

Classification of CRZ areas:

(iv)

(Vi)
(Vi)

(viii)

The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAs) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-| area.

In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps. States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

The water areas of CRZ-1V shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-I, 11, I, IV.

The existing authorised developments on the seaward side shall be clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like.

Construction of buildings or other activities shall be permitted under the CZMP provided
adequate arrangements are made for proper management and disposal of solid and liquid
wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances, untreated effluents shall be disposed off in the coastal waters.

Public consultations on CZMP:

(ii)

The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

Revision of Coastal Zone Management Plans:

Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground
truthing.

If required, the rectified map shall be submitted to Ministry of Environment, Forest and
Climate Change for consideration.

*kkkk
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ANNEXURE-V

PROJECT INFORMATION DETAILS
PROJECT DETAILS
Project Name
Survey No./ Village/ Co-ordinates
District
State
Whether the proposal is for (Select relevant field)
(i) Fresh Clearance under CRZ
(i)  Amendment to an already issued CRZ clearance
(iii) Extension of validity of an already issued CRZ clearance
Name of the Applicant
Address of the Applicant
Contact details (Telephone nos. and e-mail address)
Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT
Details of Project Benefits
Employment Likely to be Generated (Yes/No)
If Yes
(i) Total Manpower Requirement
(i) Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)

DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of
the project):

Resort / Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(i) Height of structure
(iii) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
Coastal Roads / Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
Pipelines from thermal power blow down
(i) Length of pipeline
(i) Length traversing CRZ area
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(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii)Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i) Location of intake/ outfall
(i) Depth of outfall point

i) Length of pipeline

(v) Depth of excavation

)
(iii)
(iv) Length traversing CRZ area
)
) Width of excavation

(vi
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil and grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals
(i)  Name of chemical
(i) End use of the chemical
(iii) No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i) Exploration or development
(i) Depth of sea bed
(iii) No. of rigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(i) Capacity of desalination
(i) Total brine generation
(i) Temperature of effluent above ambient at disposal point
(iv) Ambient salinity
(v) Disposal point
H. Mining of atomic minerals
(i) Capacity of mining
(i)  Type of mineral to be extracted

(i) End use of the mineral
(iv) Government order for mining lease/exploration and approved mining plan details

(v) Extent of mining lease area
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. Sewage Treatment Plants
(i) Capacity
(i) Total area of construction

(iii) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised
agency

(iv) Whether discharge is in sea water/creek?
If yes
e Distance of marine outfall point from shore/from the tidal river bank
e Depth of outfall point from sea water/river water surface
e Depth of seabed/riverbed at outfall point
J. Lighthouse
(i) Total ground area of foundation/platform
(i)  Height of the structure
K. Wind Mills
(i) Capacity (MW)
(i) Height of the windmill
(i) Diameter of the windmill
(iv) Length of blade
(v) Speed of rotation

v

(vi) Transmission lines (overhead or underground)
L. Others

(i) Please specify with salient features

(i) Upload relevant Documents (upload PDF only)

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in different/multiple

CRZ categories the same may also be elaborated)

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE
/REGULATED ACTIVITY

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. CRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest

project boundary (in meters) from HTL to be stated
(i) Upload Map (kml file)

B. Project layout superimposed on CRZ Map 1:4000 scale with classification of project

location including other notified ESAs prepared
(i) Upload Map (kml file)
C. CRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)

(i)  Non eroding Coast
(i) Low and Medium eroding coast
(iii) High eroding Coast
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detail of area diverted
(i) Forest clearance to be submitted (Upload document)
(iii) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE
SANCTUARY

(i) Within 10 kilometre radius from the project site (Yes/No)
If YES
e Permission from NBWL to be submitted (Upload document)

10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i) Copy of NOC to be provided (Upload document)
(i) Conditions imposed to be stated (Upload document)
11. Environment Impact Assessment (EIA) studies (relevant fields to be filled)
A. Terrestrial studies:
(i) Summary details of EIA (Terrestrial) Studies
(i)  Upload Recommendation made in ElIAs (Upload document)
(iii) State period of Study

B. Marine Studies
(i) Summary details of EIA (Marine) Studies
(i)  Upload Recommendation made in EIAs (Upload document)
(iii) State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY
PLAN (if applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:
(i) Capacity of Sewage Treatment Plant
(i) Quantity of effluent generated
(iii) Quantity of effluent treated
(iv) Method of treatment and disposal
14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:
(i) Type of solid waste
(i)  Quantity of solid waste generated
(iii) Method of disposal
(iv) Mode of transport
15. WATER REQUIREMENT in Kkilo litres per day (KLD)
(i)  Quantity of water required
(i)  Source of water
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16.

17.

18.

19.

20.

21.

22,

23.

(iii)  If Ground water (Upload a copy of approval from Central Ground Water Authority or
other authorised body)

(iv) If other Source (Upload a copy of permission from competent authority)
(v) Mode of transport
(vi) Commitment of water supply (Upload document)
DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/ Quantity of | Treatment | Treatment | Mode of | Quantity of | Quantity of Treatment

Source | Waste Capacity Method Disposal | Discharged | Water used in
Water (Kilos Litre Water (Kilos | Recycling/Reuse
Generated | per Day) Litre per (Kilo Litre per Day)
(Kilos Litre Day)
per Day)

DETAILS OF RAINWATER HARVESTING
(i) No. of Storage tanks
(i) Total capacity of tanks
(iii) No. of Recharge Pits
(iv) Capacity of pits
ENERGY REQUIREMENT AND SOURCES
(i) Total Power Requirements (kwh)
(i) Source
(iii)  Upload Copy of Agreement (upload pdf only)
(iv) Stand by Arrangement (Details)
ENERGY EFFICIENCY/SAVING MEASURES
(i) Source/Mode
(i) Details of savings
RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY
(i)  Upload Copy of CZMA recommendations (Upload pdf only)
(i) Compliance status of the Conditions Imposed
WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)
If YES,
(i) the category thereof
(i) Status of proposal for EC (as applicable)

SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES,
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided)

DETAILS OF COURT CASES Whether there is any Court Cases pending against the project
and/or land in which the project is proposed to be set up? (Yes/No)

If Yes, Pending or Disposed (Select relevant)
(i) Name of the Court (Supreme Court, High Court, National Green Tribunal)
(i) Case No.
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(iiy Case Details

(iv) Orders/Directions of the court, if any and its relevance with the proposed project
(Upload document)

24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge
and belief and nothing contravening the provisions of CRZ Notification, 2011 has been concealed
therefore.

Name and Signature of the applicant:
Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. A L O K Digitally signed
by ALOK KUMAR

Date: 2019.01.21
KU MA 14:33:36 +05'30'
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Annexure-1\V

MINUTES OF THE 45™ MEETING OF THE NATIONAL COASTAL ZONE
MANAGEMENT AUTHORITY (NCZMA) HELD ON 1% SEPTEMBER, 2022 AT
NEW DELHI

The 45™ meeting of the National Coastal Zone Management Authority
(NCZMA) was held in the Ministry of Environment, Forest and Climate Change, New
Delhi on 01" September, 2022 through Hybrid mode (Physical / Video
Conferencing), under the Chairpersonship of Secretary, Ministry of Environment,
Forest and Climate Change. The list of participants is at Annexure. After
deliberations, the following decisions were taken in the meeting: -

1. Opening remarks of the Chairman.

Secretary (EF&CC) and the Chairperson of the National Coastal Zone
Management Authority (NCZMA) in her opening remarks mentioned that this was the
15! meeting of the reconstituted NCZMA and welcomed all the members. The
Chairperson emphasized that the Authority has been assigned with the task to take
measures for protection of Coastal and Marine Environment, co-ordination with
CZMAs, approval of CZMPs, policy guidance and such other tasks. It was also
informed that with the guidance from NCZMA, Ministry had undertaken various
initiatives and streamlined the procedures for CRZ clearance. The Chairperson also
flagged the issue of violations of CRZ regulations in coastal areas, role of
CZMAs and directed that the CZMAs needed to work together with the respective
Pollution Control Boards and the State/ UTs Governments so that strict action is
taken against violations of CRZ regulations as per the powers delegated under the
EP Act, 1986/ CRZ Notifications as applicable.

The Chairperson also mentioned that NCZMA has been repeatedly advising
States to finalise their respective CZMPs as per the 2019 notification. However, the
progress made by the States/UTs in this regard, so far had not been satisfactory. It
was mentioned that so far only Odisha, 2 district of Maharashtra, and Great Nicobar
have finalised their CZMP/ ICRZP and proposals from Little Andaman and Karnataka
were being considered in this meeting. It was also highlighted that the States needed
a futuristic CZMP/ICRZP in order to have a balance between developmental
activities and environmental protection.

Thereafter, further deliberations were initiated on the agenda items.
(ii) Details of Proposals and Agenda by the Member Secretary
The Joint Secretary (CRZ), MOEF&CC and Member Secretary, NCZMA took

up the Agenda items to be discussed during the meeting.

2. Confirmation of the Minutes of the 44" Meeting of the National Coastal Zone
Management Authority (NCZMA) held on 22" February, 2022 at MOoEFCC, New
Delhi through VC.

The NCZMA, noted that no comments had been received regarding the
‘Minuies of the 44™ Meeting of the National Coastal Zone Management Authority
(MCZMA) held on 22" February, 2022 and confirmed the same.
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3. Item wise Action taken on decisions taken in the 44™ NCZMA held on 22"

February, 2022

The Joint Secretary (CRZ), MoEF&CC and Member Sec-retary_, N'CZMA_presented
brief item wise action taken report on last meeting of the 44™ NCZMA held on 22™
February, 2022 and NCZMA noted that all required actions had been taken.

4. Consideration of proposals:

With the permission of the Chairperson, discussions on each agenda
item were taken up ad-seriatim.

4.1 Final SOP for Authorized Agencies and related issues for uniformity in
preparation of CRZ Maps and others issues

The NCZMA during its 44™ meeting had accepted and recommended the
SOP subject to some amendments.

The final approved SOP prepared by NCSCM was released virtually by
NCZMA Chairperson. The Chairperson appreciated the efforts put in for preparation
of the document and hoped that it would be a very easy useful tool for preparation of
CRZ Map by all the authorized Seven Institutes / Agencies by MoEF&CC. She also
mentioned that the maps prepared with the help of the SOP shall have uniformity
irrespective of the Institutes which had prepared the same. The Chairperson also
stressed that capacity building of these Institutes should also be undertaken so that
they are able to prepare the required marine EIA reports for CRZ Clearance also.

4.2 Presentation on ICRZ plans of Little Andaman Island as per ICRZ
Notification, 2019

The Andaman & Nicobar Administration presented the status of ICRZ plans of
Little Andaman Island and the Authority took note of the fact that the draft ICRZPs
had been prepared on a 1:25000 scale map identifying and classifying the CRZ
areas within the respective territories in accordance with the guidelines provided
for in the respective Notifications.

The NCSCM, Chennai highlighted the observations of the Technical Scrutiny
Committee (TSC) on Little Andaman Island and stated that the TSC had examined
and found the ICRZ Plans of Little Andaman Island in order and that it could be
considered for approval.

Based on the deliberations held, the NCZMA recommended the ICRZ Plans
of Little Andaman Islands prepared on the basis of ICRZ Notification, 2019 for
approval by the Ministry.

4.3 Presentation on CZMP of Karnataka as per CRZ Notification, 2019

The Principal Secretary & Chairman, Karnataka Coastal Zone Management
Authority (KCZMA) made a presentation on the Coastal Zone Management Plans
(CZMPs) of all the three.coastal districts viz. Dakshina Kannada, Udupi and Uttara
Kannada of the State of Karnataka. It was informed that these plans have undergone
stakeholders’ meetings and had been duly approved by the State Government. It
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was also informed that objections / suggestions received from various stakeholders
had been examined and suitably incorporated, as admissible. It was further informed
by Director, NCSCM that the CZMPs of Karnataka had been scrutinised by the
Technical Scrutiny Committee constituted for the task, at NCSCM, Chennai and
were found to be in order.

Based on the presentation made and deliberations held, the NCZMA
recommended the CZMPs of Karnataka as per CRZ Notification, 2019 for approval
by the Ministry. The NCZMA also appreciated the efforts of Karnataka State for
being the second State in finalizing the updation / revision of CZMP of all concerned
Districts as per CRZ Notification, 2019. :

4.4 Presentation on CZMP 2011 of Goa State as per CRZ Notification 2011

The Secretary, Environment of Government of Goa made a presentation on
the revised Coastal Zone Management Plans (CZMPs) 2011 prepared on 1:25000
and 1:4000 Scale. It was also informed that objections / suggestions received from
various stakeholders had been examined and suitably incorporated in the CZMP
maps on 1:25000 and 1:4000 Scale.

The Secretary, Envt., Government of Goa mentioned that Public Hearing had
been conducted based on the CZMP Maps of scale 1:25,000 and 1:4000 and hence,
NCZMA may consider approving both the CZMPs in 1:25,000 scale as well as that
on 1:4000 scale. The Secretary Environment , Govt. of Goa also submitted that CRZ
Notification, 2019 should be read in totality, to which it was clarified that the proposal
of Goa was as per CRZ Notification, 2011, and as such, it had to be as per the
provisions of CRZ Notification, 2011. Secretary, Govt. of Goa also made a reference
to the NCZMA meeting held on 13.1.2020 regarding preparation of CZMP maps
on 1:4000 scale. It was clarified that NCZMA had observed in the aforesaid meeting
that CRZ Notification, 2011 required local level maps to be prepared on 1:4000
scale . Secretary, Envt., Govt. of Goa further submitted that other issues which were
not directly related to CZMP approval viz. re-verification of demarcation of sand
dunes, demarcation of bays, issue related to fishing wards, etc. and that the same
shall be taken up separately by the State Government .

It was informed by Director, NCSCM that the CZMPs of Goa on the scale
of 1:25,000 and 1:4000, as submitted by the State Government, had been
scrutinised by the Technical Scrutiny Committee constituted for the task, at NCSCM,
Chennai.

The NCZMA, after detailed deliberations, concluded that as per the extant
provisions of CRZ Notification 2011, NCZMA could only recommend the CZMP
maps prepared on a scale of 1:25000 which had been found to be in order by the
Technical Scrutiny Committee as informed by Director, NCSCM. It was clarified that
in so far as the issue of local level maps , prepared on a scale of 1:4000, was
concerned, State Govt. could consider approving it at their own level , if found
necessary, as per the extant provisions of CRZ Notification, 2011.

After detaileddeliberation, NCZMA recommended the CZMP of Goa prepared
~on 1:25000 scale as submitted by Govi. of Goa for approval by the Minisiry.
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4.5 Amendment in the provisions of the IIMP for developmental projects in the
Lakshadweep Islands

The Member Secretary of NCZMA informed to the Authority that the
Lakshadweep Administration vide letter dated 24™ August, 2021 had proposed for
amendment in the provisions of the Integrated Island Management Plan (IIMP) for
developmental projects in the Lakshadweep Islands.

As 1IMPs have been prepared considering the recommendations made by
Hon'ble Justice R.V. Raveendran Committee which has also been approved by the
Hon'b!2 Supreme Court, the Ministry has proposed to consider the amendment in the
[IMP as under:

Para as per IIMP report

Amendment Sought
by the Lakshadweep
Administration

Amendment considered
by the MoEF&CC

All the tourist operations
shall have a mandatory
clearance from LCZMA,

All the tourist operations
shall have a mandatory
clearance from LCZMA

All the tourist operations
shall have a mandatory
clearance from LCZMA,

Lakshadweep and Lakshadweep | Lakshadweep Environment
Environment Department | Environment & Forest | & Forest Department in
and the respective Island | Department consultation  with  the
Panchayat respective Island

Panchayat

As the Ministry as well as Lakshadweep Administration had conveyed No
Objection on the recommendations of Hon'ble Justice Raveendran Committee
Report before the Hon'ble Supreme Court, legal opinion from the Ministry of Law and
Justice was sought by the Ministry vide UO Note dated 1% February, 2022 on
whether the proposed changes in IIMP would be legally tenable.

The Ministry of Law and Justice vide communication dated 18™ April,
2022 informed that there was no objection to the proposed amendment as
suggested by the Ministry and the same appeared to be in tune with the
recommendations made by Hon'ble Justice Raveendran (Retired) Committee Report
which had been taken judicial notice of by the Hon'ble Supreme Court in its order
dated 10/08/2015.

In view the above, Lakshadweep Administration was requested to examine
the amendment rationalized by the Ministry, and forwards its proposal in consultation
with the Lakshadweep Coastal Zone Management Authority, for further consideration
by the National Coastal Zone Management Authority / Ministry. The Lakshadweep
CZMA vide letter dated 29/04/2022 requested for amendment in the provisions of the
IIMP as suggested by the Ministry. After detailed deliberation the Authority
recommended for approval by the Ministry the amendment as proposed by the
Lakshadweep CZMA as under:

“All the tourist operations shall have a mandatory clearance from LCZMA,

Lakshadweep Environment & Forest Department in consultation with the respective
Island Panchayat”.
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4.6 Issues related to preparation of Coastal Zone Management Plan of Kerala
as per the CRZ Notification, 2019

The Government of Kerala made a presentation related to their CZMP as per
2019 Notification and pointed out that the term ‘legally designated urban areas’ is
not defined under the CRZ Notifications and therefore, ‘Urban Areas’ designated by
the Acts or Rules or the Census Towns as per 2011 Notification ought to be
considered as ‘Legally Designated Urban areas’. The Solid Waste Management
Rules, 2016 notified by the Ministry vide S.0 1357 (E), dated 8" April, 2016 under
the E(P) Act 1986, mentions, “Census Town” means the Urban Area as defined by
the Registrar General and the Census Commissioner. The State of Kerala opined
that the ‘Census Town’ as defined in the Ministry’s Solid Waste Management Rules,
2016 may be considered as ‘legally designated urban areas’ for the purposes of the
CRZ Notification, which is also notified under the E(P) Act.

It was informed that 66 Panchayats included in Kerala's notification of 2011
and 175 Panchayats included in Kerala's notification of 2021 were notified as
Census Towns. It was submitted that 175 Panchayat notified by Government of
Kerala as ‘Legally designated Urban Areas’ be considered for the purposes of
classification under CRZ-Il as per the CRZ Notification, 2019.

After detailed deliberations, the Authority recommended that 66 Category-
| Coastal Grama Panchayats notified before the issue of CRZ Notification, 2019 be
considered for approval by the Ministry as ‘other existing legally designated urban
areas” as per the CRZ Notification, 2019 i.e. existing as on the date of issue of
CRZ,2019 notification. It was submitted that such Category-1 Panchayats met the
criteria of built up area and developmental infrastructure and could be considered
for classification as falling under CRZ-I| area.

However, the Kerala Government shall provide all the infrastructure facility in
the proposed area as per the norms of Municipality and shall prepare detailed
Disaster Management and Mitigation Plans. The areas specified by the Dept of
Atomic Energy in the proposed aforementioned 66 Coastal Panchayats shall not be
categorized as CRZ-Il, and shall be classified as CRZ-IlIA or CRZ-1IIB, as per the
norms, and such areas shall be contiguous in nature. The Kerala Government
agreed to abide by the decision of Ministry in this regard.

4.7 Status of updation / revision of CZMPs of all Coastal States / UTs based on
provisions of the CRZ Notification, 2019

The Ministry of Environment, Forest and Climate Change issued the Coastal
Regulation Zone Notification, 2019 vide GSR 37(E), dated 18/01/2019. This
notification at para no.6 prescribes that that all coastal States and Union territory
administrations shall revise or update their respective coastal zone management
plan (CZMP) framed under CRZ Notification, 2011 number S.0.19(E), dated ™"
January, 2011, as per provisions of this notification and submit to the Ministry of
Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be
appraised as per the updated CZMP under this notification and until and unless the
CZMPs is so revised or updated, provisions of this notification shall not apply and the
CZMP as per provisions of CRZ Notification, 2011 shall continue to be followed for
appraisal and CRZ clearance to such projects.

Page 5 of 11

425



108

It further prescribes that the CZMP may be prepared or updated by the
coastal State Government or Union territory by engaging reputed and experienced
scientific Institution(s) or the Agencies including the National Centre for Sustainable
Coastal Management (NCSCM), Chennai, of Ministry of Environment, Forest and
Climate Change and in consultation with the concerned stakeholders. To facilitate
the coastal States/UTs, the Ministry issued ‘Guidelines for updation of Coastal Zone
Management Plan prepared as per CRZ Notification, 2011 to align it with CRZ
Notification, 2019’, on 26/06/2019 and circulated to all Coastal States / UTs
Management Authorities.

The NCZMA reviewed the State-wise status and desired to know that likely
date of completion of the task. The status as informed by the States during meeting

is as under:
Sl. [State/UT Status of Agency Timeline
No. Draft CZMP 2019 preparing |stipulated by the
CZMP-2019 INCZMA to
complete draft
e ‘ CZMP
1 Maharashtra  |Mumbai city, Mumbai sub-Urban: |NCSCM Completed
Approved by NCZMA
Other 5 Districts: October 2022
Public hearing completed and
recommended by TSC
2 |Odisha Approved by NCZMA ORSAC/SAC| Completed
3 |Andhra Mapping completed NCSCM October 2022
Pradesh Public Hearing to be conducted
4 |Karnataka Mapping Completed NCSCM Recommended by
Public Hearing completed NCZMA.
5 |Puducherry Mapping completed NCSCM 4 Months
Public Hearing to be conducted
6 |Daman & Diu [Mapping completed NCSCM 4 Months
Public Hearing to be conducted
7 [Tamil Nadu Mapping completed NCSCM 4 Months
Public Hearing to be conducted
8 |Gujarat In progress NCSCM Sept. 2022 (For 7
Districts)
_ October 2022
9 [Kerala In progress. Being monitored by  INCESS December 2022
Kerala High Court.
10 West Bengal |In progress Public Hearing IESWM December 2022
completed .
11 |Goa Pending Not known [CZMP - 2011
recommended by
NCZMA.
Prepare CZMP,
2019 by December
o 2022
Andaman & « Great Nicobar (ICRZ)- NCSCM Completed
Nicobar Islands Approved by NCZMA
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(ICRZ) NCZMA

« Little Andaman Island i Recommended by

12 |Andaman &
Nicobar Islands

« South Andaman (ICRZ)
« Middle Andaman (ICRZ)
» Baratang (ICRZ)

« North Andaman (ICRZ)

« Rutland Island (ICRZ) 2 Months
« Kamorta Island (ICRZ)

» Swaraj Dweep (ICRZ)

« Car Nicobar Island (ICRZ) ..
» Shaheed Dweep (IIMP)

e Long Island (IIMP)

e Aves Island (IIMP)

o Smith Island(lIMP)

Flat Bay (IIMP)

(Maps submitted to ANCZMA for
Public Hearing).

13 |Lakshadweep |[Revision of [IMPs of Suheli, NCSCM 2 Months
Islands Kadamat & Minicoy Islands in
progress.

After detailed deliberations, the NCZMA felt that the progress of preparation
of CZMP 2019 by all other Coastal States / UTs is very slow and directed that it
should be completed by December, 2022.

S. Any other item with the permission of the Chair

5.1 Guideline / template for preparation of IIMPs of smaller islands having
area less than 10 ha.

The Director, NCSCM informed that the Guideline / template for preparation of
IIMPs of smaller Islands having area less than 10 ha. shall be prepared and
submitted to the Ministry within 10 days.

5.2 Other suggestion / decision during the meeting:

i. The Member Secretary, NCZMA informed that the CRZ clearances are being
processed through PARIVEH portal. All the State CZMAs have been given with
the login of PARIVESH and that this has further streamlined the procedure and
brought in more transparency and efficiency in the system. The Ministry vide OM
dated 26/04/2022 has issued the CRZ workflow clarifying the procedure for
Clearance of Permissible Activities as per the CRZ / IPZ Notification, 2011 and
similar procedure shall be made available under CRZ / ICRZ Notification, 2019
shortly.

ii. The Chairperson while concluding the meeting informed the Authority Members
that India is taking up the G-20 Presidency this year and it would inter-alia
emphasize on Sustainable Ocean Development as one of the subject matters. It
was mentioned that the Ministry had undertaken many initiatives focusing on
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beach cleaning and that the Hon’ble MEF had recently flagged a campaign
regarding the same in Puducherry. Ministry would be taking up many more
activities on beach cleaning in collaboration with MoES under ‘Swachh Sagar
Surakshit Sagar’ Campaign in coming days. All CZMAs were directed to take up
similar activities in all the beaches in their areas.

iii. The Secretary (EF&CC) and Chairperson also invited the State Government to
participate actively in the upcoming National Conference of Environment
Ministers during 23-24 September 2022 at Kevadia, Gujarat and share the best
practices in their States.

The meeting ended with Vote of Thanks of the Chair.

Hdkdek
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Annexure

LIST OF PARTICIPANTS ATTENDED THROUGH HYBRID MODE (PHYSICAL /
VIDEO CONFERENCING) OF THE 45™ MEETING OF THE NATIONAL COASTAL
ZONE MANAGEMENT AUTHORITY (NCZMA) HELD ON 1% SEPTEMBER, 2022

AT NEW DELHI
Sl.| Name of Participant Organization E-mail
No.
1. | Ms. Leena Nandan, | MoEFCC, New Delhi secy-moef@nic.in
Secretary (EF&CC)
2. | Shri Tanmay Kumar, | MOEFCC, New Delhi tanmay.kumar-rj@gov.in
Additional Secretary
3. | Dr. Sujit Kumar MoEF&CC, New Delhi sujit. kumar@gov.in
Bajpayee, Joint
Secretary and
Member Secretary
NCZMA ;
4. | Dr. P.K. Dinesh National Institute of pkdineshkumarnio@gmail.c
Kumar, Chief Oceanography (NIO), om
Scientist, NIO, Kochi | Kochi, CSIR, Ministry of
and Expert Member | Science and Technology
5. | Ms. R.Purvaja, NCSCM, MoEF&CC, purvaja.ramachandran@gm
Director, NCSCM Chennai ail.com,
purvaja@ncscm.res.in
6. | Sh. M.Dharma Raj NCSCM, MoEF&CC, 9483958013
Chennai
7. | Shri Arun Kumar Secretary Environment arunmishra.au@gmail.com
Mishra Govt. of Goa
8. | Sh. A.K.Agrawal Representative of 9755036012
Central Ground Water
Authority
9. | Sunil Palmidi, Government of Kerala palmidisuneel@gmail.com
Representative of
Government of
Kerala
10. | Chief Secretary, Government of Kerala chiefsecy@kerala.gov.in
Government of
Kerala
11. | Representative of Govt of Karnataka rdekwr2010@gmail.com
Government of
Karnataka
12. | Chief Secretary- Andaman & Nicobar cs-andman@nic.in
Andaman & Nicobar | Government
13. | Vijay Kumar, IAS, Maharashtra State Cotadpl2021@gmail.com
MSPCB, Pollution Control Board,
Govt of Maharashtra
14. | Dr. R. Ramesh, NCSCM, Chennai rramesh@ncscm.res.in
NCSCM, Chennai
15. | Dr. Venu V, Addl. Government of Kerala

venu@nic.in
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Chief Secretary
16. | Principal Secretary, | Government of Secyenv-

Karnataka Karnataka fee@karnataka.gov.in
17. | Addl. Chief Government of Gujarat secfed@gujarat.gov.in

Secretary, Forest &
Env. Department,
Gujarat

18. | Representative of KCZMA librakalai@gmail.com
Government of
Kerala

19. | Representative of IESWM Crzcell.ieswm@gmail.com
IESWM

20. | DS Suresh Babu, NCESS Dss.babu@ncess.gov.in
Representative of
NCESS

21. | Director of Government of Tamil tamilnadudoe@gmail.com
Environment, Tamil | Nadu
Nadu

22. | BP Mohanty, ICAR, New Delhi Bimalmohanty12@amail.co
ADG(IFY), m
Representative of
ICAR

23. | Regional Government of Tamil Udupi3crz@gmail.com
Director,Udupi, Tamil | Nadu
Nadu

24. | Representative of Government of Dste.pon@nic.in
PCZMA Puducherry

25. | Representative of Government of Odisha Oczmal1@gmail.com
Odisha CZMA

26. | Representative of Ministry of Home Affairs, | Harjotsandhu.9@gov.in
Ministry of Home New Delhi
Affairs

27. | Member Secretary, | Government of Dir1.mev-mh@pnic.in
MCZMA Maharashtra

28. | Special Secretary, Government of Tamil Splsecy1@gmail.com
Environment & CC Nadu

29. | Representative of Ahmedabad, Gujarat ratheeshr@sac.isro.gov.in
Space Application
Centre(SAC)

30. | Shri M.V.Ramana NCCR, Chennai mvr@nccr.gov.in
Murthy, Director,
NCCR

31. | Secretary, Government of West Secretary.envn.wb33@gmai
Environment Bengal l.com
Department , Govt of
West Bengal

32. | Representative of Government of West wbsczma@gmail.com
West Bengal, CZMA | Bengal

33. | Member Secretary, Government of Andhra membersecretary@appcb.g

' Andhra Pradesh

Coastal Zone
Management

Pradesh

ov.in _—
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Authority

34. | Rashmi Sharma, SAC, Ahmedabad rashmi@sac.isro.gov.in
Representative of Gujarat
SAC

35. | Addl. Chief Government of Kerala prsfee@gmail.com
Secretary,
Government of
Kerala

36. | Shri Gokul R. Government of seacsec@gmail.com
Commissioner, Karnataka
Government of
Karkanata

37. | Representative of Union Territory of Lakshadweep@nic.in
Lakshadweep Lakshadweep

38. | Dr. H. Kharkwal MoEF&CC, New Delhi h.kharkwal@nic.in
Scientist ‘E' (CRZ)

39. | Dr. Nobi. E.P MoEF&CC, New Delhi nobi.ep@nic.in

Scientist ‘B’ (CRZ)
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PART I1—Section 3—Sub-section (ii)

TR & THTIAT
PUBLISHED BY AUTHORITY

. 4440] 7% faett, AT, A 30, 2022/3nf9a 8, 1944
No. 4440] NEW DELHI, FRIDAY, SEPTEMBER 30, 2022/ASVINA 8, 1944

AT, q S S IRAAT HATT
srfeg=T
T2 foeetT, 30 fAawae, 2022

FT.3T. 4648(3T).— Fral T TLHIL, TATALIT (F2eAT) A=+, 1986 (1986 1 29) it gmer 10 Hr
STITT (1) FRT Y& ARRAT AT TART T gU, AT GLHE % qoblelld qa1Ea0 T aq HATaT i
STERLAT, HEATH 1.3, 83(3), ATLIE 16 FLa<t, 1987 # ot ofiw denes Fedt § -

Ih ATS=AT 6T AU H, F. H. 64 3T ITH GATHd TATRAT % TAT, FAI@d 7T qedq7h 7
StafeT s :eamiaa it STusf, o747 -

|, EIPEI R IR Eaayl Ruffea ¥ sefiv Ay
1 2 3
“65 TF TET ST Tarel IFRHTT 3% T TSTAT TET T | TATFL07 (F2eq0) Afer=aa 1986
T TTTERTOT T STETeT ST Taeg-a= e (1986 =T 29)”|

[ . €. 3ET 3-12/2/2022-31=0.111]

ST, Foid FHTT ATSTOAT, §4<F a9

froqur- g7 AfeE=ET |, IR F TS, AR, AN 11, @F 3, 3uET (i) "ediw 83 (), aniE
16 Feadl, 1987 gIeT Wartiora it T2 off siie deai= ar.#1.f7. 585 (31) ai@ 1 R{de<, 2006 gy sifaw
T genteara 7 72 off |
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th September, 2022

S.0. 4648(E).—In exercise of the powers conferred by sub-section (1) of section 10 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following further amendment in the
notification of the Government of India in the erstwhile Ministry of Environment and Forest number S.0.83(E), dated
the 16 February, 1987, namely:-

In the said notification, in the Table, after S.No. 64 and entries relating thereto, the following serial number
and entries shall be inserted, namely:-

S.No Officer/Agency Appointed under
1 2 3
“65 Chairman, Member Secretary of all the State Coastal Zone The Environment (Protection) Act, 1986
Management Authorities and Union Territory Coastal (29 of 1986)”.

Zone Management Authorities

[F. No. IA3-12/2/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note:- The principal notification was published in the Gazette of India vide number S.0.83(E) dated 16" February,
1987 and last amended on vide number G.S.R.585(E) dated 1%t September, 2006.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. manoskumaR g
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REGD. No. D. L.-33004/99

Che Gazette of India

1.3 -E.ud.

-31.-01102022-239272

CG-DL-E-01102022-239272
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AT | —Eve 3—I9-TvE (i)
PART I1—Section 3—Sub-section (ii)

grfare & gHfaa

PUBLISHED

BY AUTHORITY

. 4441]
No. 4441]

TE et e, Rrawax 30, 2022/ 8, 1944

NEW DELHI, FRIDAY, SEPTEMBER 30, 2022/ASVINA 8, 1944

TQTERT, a9 S a1y IREdqT §aad
st

T2 foeetT, 30 frawae, 2022

T3, 4649(31).— FralT TLHTL, TATAL0T (F2eAT) AfS=aw, 1986 (1986 T 29) FT &=T 19 %

T (F) G Y& TRl 3T TN FXd gU, AT TEHTE 6 qehlel[d TITa¥0r ¥ a« HATad =l AT&g=T,
T .31, 638(3T), ATIE 28 Fatl, 2014 | MHforied dered Fidl g -

I SATILAAT |, F.96. 2 ¥ IHY Ga8q FAeaf & T47q, Hefated w7 geqis {7 qraregr
S EATIO T ST, o1 -

w9 9. EIE EARUSIC ETRA sfgTRaT
@ () 3)
“3. T T I TG IIFFTOT T T ToTGT qT ST | ITeht Aa 1 &g Aferepriiar &

FERR NPT

frae

[ 1. /. 30 3-12/2/2022-3m=0.111]

o o . [N
ST. gSITd HTL ATST9YT, gI<h 9144

feoqur- g srferg=@T |, IRd & OO, SFEEwr, 9 |, €92 3, IUET (i) deid 638(s), e 28
FALT, 2014 GTIT TRTTOT it TS off |
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th September, 2022

S.0. 4649(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following amendment in the
notification of the Government of India in the erstwhile Ministry of Environment and Forest number S.0.638 (E),
dated the 28" February, 2014, namely:-

In the said notification, after S.No0.2 and the entries relating thereto, the following S.No.and entries shall be
inserted, namely:-

S.No. Authority/Officer Jurisdiction
@) ) ®)
“3. The State Coastal Zone Management Authorities and Within  their  respective  territorial
Union Territory Coastal Zone Management Authorities jurisdiction”.

[F. No. I1A3-12/2/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note:-The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,Sub-section
(ii), vide number S.0.638 (E), dated 28™ February, 2014.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  ALOK KUMAR Sgrlysioned by o umar
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CG-DL-E-03102022-239323

ETITIOT
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PART I1—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

|, 4442] 7 Taoft, FTHATR, STaET 3, 2022/3Ra 11, 1944
No. 4442] NEW DELHI, MONDAY, OCTOBER 3, 2022/ASVINA 11, 1944

TN, I AL AAGTY Gadd FATAT
CIPECET
e faeeft, 30 fRrawaw, 2022

FT.3T. 4650(37).—Fval T LRI, TITAL (FLEA) ATI=aH, 1986 (1986 =T 29) T 4T 23 FRT
TE IRRAT T TART FId gU, S SATITAH ol T 3 il ITLTT (1) 3T ST (3) F el e FIT
Tea BT o oo T S Tee TTTEERToT ST T8 ToAer Tael ITiaeheor &l 3<% Aty f arr 5%
e ST fRraert o sroelt orfRE o, stoely Hafera e srfdertiar & e, Faferfea aaf s oo
& T TEd gU, TATIIST FLAT &, AT -

(i) TH Ao T & A TG TIEFRT AT el T GERe g7 et Bfafee amer § s & o
et Meor ¥ sREa T 21 ;

(ii) FearT TLHRTT AARAT F UH TATATSTT T T <0 FT TRl AT 3<F 9T 6 STl T &7 Jaeie o
TRAY, TS sl TERTC KT T | AThiRd § UEHT FAaTRl AT9TF ¢ |

[T, §. AT 3-12/2/2022-310.111]
TT. Fod FHTT ATSTOAT, 66 a9
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30 September, 2022

S.0. 4650(E).—In exercise of the powers conferred by section 23 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby delegates its powers to issue directions under
section 5 of the said Act to the State Coastal Zone Management Authorities and Union Territory Coastal
Zone Management Authorities, as constituted by it under sub-sections (1) and (3) of section 3 of the said
Act, within their respective territorial jurisdictions, subject to the following conditions and limitations,
namely:-

. that such directions are not inconsistent with any direction issued in any specific case by the
National Coastal Zone Management Authority or Central Government;

(i) that the Central Government may revoke such delegations of powers or may itself invoke the
provisions of the said section, if in the opinion of the Central Government such a course of action is
necessary in the public interest.

[F. No. 1A3-12/2/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. oz
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